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I. THE BUDGET (TAMIL NADU),
1988-89 GENERAL DISCURSSION

. THE TAMIL NADU APPROPRIA-
TION (VOYE ON ACCOUNT) BILL,
1988
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~ TION BILL, 1988 _
1V. THE TAMIL NADU STATE LE-
GISLATURE (DELEGATION OF
POWERS) BILL, 1988

V. THF TAMI, NADU AGRICUL-
TURAL SERVICE  CO-OPERATIVE
SOCIETIES (APPOINTMENT OF SPE-
CIAL OFFICERS) AMENDMENT
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V1. THE TAMIL NADU CO-OPERA-

TIVE SOCIETIES  (APPOINTMENT

OF SPECIAL. OFFICERS) AMEND-
MENT BILL, 1988

e =R aNTTEET Beol. -

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI): Madam, I beg to
move:

- - . - - - . - .
- -7 [ .

Madam, 1 beg to move:r - ~7 - -

“That the Bill to provide for the
withdrawal of certain eums from and
out of the Consolidated Fund of the
State of Tamil Nady for the services
of a4 part of the financial year 1988-89,
as passed by the Lok Sabha, be taken
inty consideration ™

Madam, this Bill arises out of u sumy of
Rs, 1,889.63 crores voted by the Lok
Sabha on thc 28th Mal’Ch. ]988 and Rs.
307.30 crores chargeq on the Consolidat-
" ed Fund of the State of Tamil Nadu as

shown i the Vote on Account pamphlet

circilated along with the Budget papers
' Oy the 17ty March, 1988, These amounts
have been sought to cnable the Govern-
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ment of Tamil Nadu to meet its essen-
tia] expenditure during the first six monthg
of the next financial year, that is, from
April, 1988,, pending approval of the
whole year’s Budget by the appropriate
legislature. Full details of tnese provisions

are given in the Vote on Account pamp-
hiet.

Madam, I also move.

- “That the Bill to ‘authorise payment
and appropriatio, of certaip  further
sums from and out of the Consolidat-
ed Fungd of the State of Tamil Nadu ‘for
the services of the fimancial year 1987-
88. as passed by the Lok Sabha, be
takep inty consideration.”

Madam, this Bill arises out of a sum of
Rs, 368,85 crores voteg by the Lok Sabha
on tne 28th March, 1988, and Rs, 298,05
crores charged oy the Consolidated Fund
of the state jof Tamil Nadu. These
amounty have been sought to meet ad-
ditional expenditure in the current finan-
cial year. Full details of the provisions
are available in the Supplementary De-
mands circulated to hon, Members on the
17th March, 1988

THE MINISTER OF HOME AF-
FAIRS (SHRI BUTA SINGH): Sir 1
move. . - - -

“That the Bill to confer o the
President the power of the Legislature
of the State of Tamil Nadu to maike
laws, be taken intg consideration.”

Madam, the Hosue is aware thar the
Proclamatipy, dated 30th January, 1988,
made by the President under article 356
of the Constitution iy relation to the
State of Tamil Nadu. wmter aliy provides
that the power of the State Legistaure
shall be exercisable by or under the aut-
hority of Parliament, Under the authority
of Parliament, Under article 357(1) (a)
of the Constitution, it is permissible for
Parliament to confer op the President the
power of the Legislature of th. State to
make laws and to authorise him to dele-
gate, subject to such conditions as he
may think fit to impose, the power so
coriferfed to ‘any other authority specifi-
ed by Hm i that behalf, The Bill, there-



181 Tamil Nadu Agricultuial

Service Cc-op. Societies

fore, seeks to confer o the President the
power of the State Legislature t, make
lawg in respect of the State. It has been
the normal practice to undertake such
legislation in relation to the State under
President’s rule and the present Bill is on
the usua] lines. Provisiop has beep made
ipn the Bill for the Constitution of 3 Con-
sultative = Committee, consisting of 60
Members of Parliament (40 Members
from Lok Sabhg and 20 Memberg from
Rajva Sabha) ip this regard, Provision
tras alsg been made to empower Parlia-
ment f{o direct modifications ip the laws
made by the President, if considered
Mecessary,

I, request the hon, House ¢ approve

vrzbe fegislative proposal before it,

~.

aedt (frdw sfepmifet A frafer)
gfafrr, 1986 FT AR TR FH
gror fadms ax fa=re frar stmo )

SHRI V. GOPALSAMY: (Tamil Nadu),
From Haryana you have moved to Tamil
Nadu.

-

st wWow W f|u, e
qrEuer ¥ Agr g HY FT OATH A
wEFIT & | 97 awWgla wgiedl,
WA A AgA S-SR A A g
g wafAs gfe  Har gEETd &
arEer, 1986 FT TR 97 AR Iq%
AT FE =g ¥ w9 famme
gd & T #R AfgeEe § e
@ M a9E ¥ @Y I A
i a frae Y, fRT 6 wEW A,
for 9 WEN Fr A fvy oF &
# WX 9F uF g 7 foae faer-
T FA L AT FY g ART & 27
e W R e dr feF e @
qr &1 wAfAU TR gW RS &
fis oA TR 6 WEAT ¥ gl ToEEA
& a0 I grefenl ¥, T fose
€ | o7 Fa< § I, @ faen
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SHRI BUTA SINGH: It is a great
service to Tamil Nadu by Shri Bhajan
Lal,

. .
N WA A STy wdar,
T FIT FTET IAF QIT OF AU Ky

g2

SHRI V., GOPALSAMY: A least on
Tamil Nady you could speak in English.

W wom A afaerg £ feeh

fergmr ggmm 1 39 Awifar wgiEE,
¥ oy Fwn g fF. . (swawm)

SHRY V., GOPALSAMY. Then you
speak in Tamil, 3
Wt oW A gw gfeaom #
T ggwr &1 ... (wEww) 3fav,
gfamor # a9 afaer wery €01 ...
(o)
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The questions were proposed.

SHRI V. GOPALSAMY: What has
happened to the Treasury Benches?

SHRI SUKOMAL SEN (West Ben-
gal): Madam, 5 number of Motions have
been moved about Tamil Nadu, It is
most unfortunate that the Parliament has
to discuss the Budget for Tamil Nadu for
1988-89, It iy the most unfortunate
situation, Madam, we have to discusg all
these Motion together'>

THE DEPUTY CHAIRMAN: Yes.

it W W @ TR Ay I
foar &

ot gREw 8w : AW at 9g9
e nafamﬁ' gﬂﬁrq a‘lr—m

Tt is most unfortunate on our part that
Parliament has to discusg the Budget for
Tamil Nadu. Another State of our coun-
try has beep brought under President’s
rule, which means Congress rule, Madam,
1 have gone through the Budget state-
ment and algg some other papers, I know
that whatever has beep disheq out ag a
budget is a preparation for elections on
behalf of the Congress Party to win over
the people and to a great exteat it ig a
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political manipulation also, My point is,
from the very beginning, after the sad
demise of Dr, MGR, the central Congress
Party has indulgeq in political manipula-
tion, political manoeuvres. It is good that
Dr. MGR was awarded Buarat Ratna: I
welcome it, But to me it appears that
whatever the Government does, it does
not do it innocently, Therp is some pur-
pose behing it, They want t; win over the
Tamil people in favour of the Congress
Party, That is why the Congress Govern-
ment has awarded Bhara; Ratna op the
hero of Tamil Nadu. It is 1 political mano-
euvre. How much sincere it was, I do not
question that, but it wag definitely a poli-
tical manoeuvre to win the people, Very
glaringly it was done, There were indicx-
tions that they were going to prop up Mrs,
Janaki’s Ministry, then it was pulled
down, Governor’s rule was imposed—
all these things were discussed, T need not
repeat them, But the whole story that
Tamil Nadu witnessed and the country
witnessed during thig period, particularly
after the demise of Dr. MGR, has again
proved that the Congress Party and the
Central Government are bent upon fishing
in troubled waters. They frouble the
water and thep they want t, fish in it.

SHRI vV, GOPALSAMY. And they are
getting int, more trouble.

SHRI SUKOMAL SEN: They are land-
ing the country also into morg trouble,
That is the whole situation.

'y

Madam, I hope, this would pbe the last
discussion in Parliament of Tamil Nadu
Budget or other Bills about Tamil Nadu,
Mr, Buta Singh ang the Prime Minister
should take immediate action go that the
Assembly elections are held i Tamil
Nadu in no time. They should not linger
on it. The maip calculation of the ruling
party ig whether the Congress cap win,
which will be the convenient date, which
will be the convenient time, how much
time should pass for gearing up their
oganisation in Tamil Nadu so that they
can outmanoeuvre other political parties,
can create a rift in Opposition political
parties, They do make al] these calcula-
tions at the cost of people’s interests. I
would request, Mr. But; Singh is here
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that they should refrain from all these
political manipulations and political man-
oeuvres and creating more hardship for
the people. They snould do some justice
to the democracy, That is why the whole
country demands that there should be
elections in Tamil Nadu apd it should not
be like any other State where the Gov-
ernment is postponing elections day after
day,

Madam, I dop not want to repeat what
'nas happened in Pumjab, It is gn example
of how the ruling party dealt with the
situation to bring the whole situation .in
their favour so that they could win the
elections, They should not attempt it here,
The Tamil people are already, for diffe-
rent reasoms, very very fighly volatile.
They are gensitive people, They should
not play with these people, Otherwise
they will create another trouble spot, Al-
ready the countiy is full of trouple spots.
They should not create another trouble
spot, They should not invite more trouble
in the country. 1 would request the Gov-
ernment. Mr. Buta Singh is here, 1 want
te sincerely request him,

Madam, there are many funny and
interesting and 1idiculous aspects of this
Budget statement. It yill take time to go
through it. T am not going to do it,

Madam, the first point is that after
President’s rule was imposed, the Budget
statement says that they were trying to
tone up the administration. There are
some examples of pow the Government
iy trying to tone up the administration,
When the Bharat bandh was organised, at
that time more thap 30,000 persons were
roundeq yp in Tamil Nadu itself. If that
iy how the Government wants to tone up
the administration. then, definitely we
object to it. You are suppressing people’s
movement, you are curtailing democracy,
you are thwarting democracy, gagging
democracy, If this is ap example of ton-
ing up the administration, 1 definitely
condemn it, Madam, in Tamil Nady, the
administration is not being toned up, The
administration is being bureaucratised.
Bureaucratising the administration and ton-
ing up the administration are two
different aspects, They differ from each
other. The Government has bureaucratis-
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ed the administration i Tamj] Nadu,
Since the administration has been burea-
ucratised in Tamil Nady the people will
suffer more and more. So, I again repeat
that elections should be held, the demo-
cratic process should be starteq in Tamii
Nadu,

There are many things in this Budget
speech.  Madam, anybody who  visits
Tamil Nadu nowadays will fing that in
Madras city, one of the biggest metropoli-
tan cities, a very important city, a flourish-
ing city, the drinking water scarcity is the
biggest problem. Not only in Madras
but everywhere in Tamil Nadu because
of the drought there is servere drinking
problem. T

S L5y e

The power generation has gone down,

SHRI BUTA SINGH: Mr. Gopalsamy,
do you agree with him?

SHRI N. E. BALARAM
Yes,

(Kerala):

SHRI BUTA SINGH: 1 was yesterday
in Madras.

SHRI SUKOMAL SEN: Is the drinking
water problem not there?

SHRI BUTA SINGH: This situation is
not there. It is much better,

SHRI DIPEN GHOSH (West Bengal):
After your visit? Where did you stay there?

SHRI BUTA SINGH: Not because of
my visit. It is better comparatively,

SHRI SUKOMAL SEN: For the Home
Minister there might be some glass of wa-
ter. But for the common people those
glasses of water are not available. That
is the main problem. You are  surro-
unded by some people who are always
ready with some glasses of water.

SHRI BUTA SINGE: Only Mr, Gopal-

samy. .

SHRI DIPEN GHOSH: If you go there
you will be finding a hundred persons to
give you not only water but something
else also because the election is round the
coraer,
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SHRI SUKOMAL SEN: There is the
prblem of electricity generation, The
electricity generation has gone down. Even
in the Madras city, if you remain in the
house, the voltage is so low that you can-
not read.

Madam, all these problem have not been
charted out in the Budget speech. What
they bave said is only “integrated package
to benefit Scheduleg Castes for drinking
water.”  Many upper class people are
also not getting water. If drinking wa-
ter you have to supply, you have fo
supply it for the whole population of
Tami} Nadu, not only the Scheduled Castes,
I  feel that something should be done
for the Scheduled Castes. But drinking
water is required by both the Scheduled
Castes and Tribes and Brahmins, Muslims,
Buddhists, everybody. So, there should be
a proper scheme for drinking water. It
should be given to everybody.

P PO o B « dddar-

Madam, then, they say that the Govern-
ment has postponed by six months payment
of electricity dues by farmers and ordered
connection of power to irrigation pumsets
even where only a part paymeng hag been
made. Madam_ farmers in Tamiinadu are
in great disaster. It requires that Gov-
ernment should declare complete writing
off of the debts of the farmers. Instead
of doing that, they are postponing it for
six months, These are only election tactics.
It should not be done. If you are really
interested in the farmers. if you are rally
pained on the suffering of the farmers
then the farmers shoulg be
be exempted from payment of these
dues, all these loans. Otherwise, they will
be suffering, .- — _ -~

There is another para here about hand-

loom.  Tamil Nadu is very famous for
handloom. What is contained in  the
Budget for the handloom weaver? ot

course, our Ministers do not attend those
meetings. That day, a big rally was held
at the Boat Culb Jawns by the Tamil
Nadu handloom weavers. What is their
complaint?  The handloom weaving indus-
try is in ruins because of the new textile
the Government. It i one
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1.00 P.M. of the pioneer States of the
country where handloom indus-
try flourished to a great extent

LTy

and its productg were populay throu-
ghout the country. But now, in Tamil
Nadu, the handloom industry js sellmg its
products at throw-away prices. T would
like to know where in the Budget remedial
measures have been proposed for reviving
the industry and for puting it on a sound
footing. If anybody goes to Tamil
Nadu, he would come to know the situa-
tion of the industry there. Hundreds of
mills are sick. Many of them have been
closed down and thousands and thousands
of workers have been thrown on  the
street. But in  the Budge; state-
ment not a single word i there to indicate
how the sick mills will be properly revived,
how the closed mills will be reopened and
how thousands of workers who have been
thrown on the strees will get back their
service. It ig not only not there, but the
Governmen itself s mot at all since about
the plight of the common people, the
workers and the handloom weaves. These
are the main things on which the Govern.
ment has to give priority in its Bud-
get statement. They have to spell out how
to give employment to weavers, how to
open those closed mills and how to re-
employ those who were employed but now
are thrown out. All these things have
not bean mentioned in the Budget state-
ment,

e —

Madam, you will also see how ridiculous
it is if T read one paragraph. It says:

“For the young village women, we
propose to start Centres where young
unmarried girls as well recently married
girls will be tanght basics of health and
hygiene and nutrition.”

Y

‘What will they do there? They will be
trained to engage themselves i productive
occupations. In particular, unmarried
girls will be encouraged to postpone maf-
riage and recently married girls to postpone
child birth, I do not know when this grand

[TY
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scheme was eavisaged by the Government.
These unmarried gitls should postpone their
marriage and married girls should post-
pore their child birth. It is a new inven-
tion of the Government.  When wag this
scheme formulated? Tt iy the Planning
Commission scheme for the whole country
thay all the unmarried girls of the country
should be asked to postpone their marriage?

SHRI B. K. GADHVI: They should
be encourage not to ask.

SHRI SUKOMAL SEN: Mr. Gadhvi,
it 5 a very interesting aspect of our
plaaning an our financial control of the
whole situation.

SHRI DIPEN GHOSH: Let the parents
first encourage this in the villages.

-SHRI SUKOMAL SEN: It is unheared
of. Early marriage of the girls and child
birth is the product of lack of education,
lack of any standard of living, lack of so-
cial awareness. You say it ig part of
health and hygiene. It has mnothing to do
with it. A healthy gir! can also have an
early marraige or early child birth. 1 is
a question of social awarness and social
education. You have nothing to say about
education and social awareness and raising
the standard of living and giving employ-
ment. You only say you concentrate on
health and hygiene ang then ask them to
postpone marriage and  child birth, It
is ridiculous. I would like know from
the hon. Minister from whose head has

«__this come. Unfortunately, Tamil Nadu

has been chosen for the experiment of this
novel scheme. From whose fertile mind
has this thing come out? From_this Gov-
ernment many more such novel things un-
heag of things can be expected. Because
they have nothing to give, they come out
with such fanmtastic stories.

SHRI DIPEN GHOSH: It is all popu-
lism,

SHRI SUKOMAL SEN: 1t is not only
populism, but it isalso a foolish popular-
ism, T would be a little harsh in saying this,
T demand that the Government should
ahandon all these things.

Now, T would like to say something
about the Tamil Nadu Government emplo-
yees. Tamil Nadu is a State where Gov-
ernment employces are the lowest-paid
amongst the Government employees in the
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whole country, Since 1967, there  has
been no substantial rise i the salaries of
the employees. They do not get even
the Central rate of DA which other States
are getting,  There has been no upward
revision in their case.  On the other hand
there is victimisation of the employees®
leaders. The Government should now
see that these thing are ended forthwith.
There should be an end to jt. They say
they want to tone up the administration.
Toning up the Administration does not
mean that the workers shotld be dismissed,
the employees should be dismissed,  they
should be victimised, they should not get
a job.  This ig not toning up. Toning up

means substantial relief to the people
quickly. The Gpvernment  should
come down to the people ve

quickly. That is what is meant b

up. Now, it is tpning up to impo.
sufferings ang hardships on the peops.
So I do objec; to what has been said in
the budget speech. Now, you age also
looking at me and asking me to finish my
speech in a short while. But Ministers have
moved so many motions, the Tamil Nadu
State Legislature (Declecation of Powers)
Bill, 1988 and the Agricultural Service Co-
operative Socities (Appointment of Spzcial
Officers) Amendment Bill. 1988, etc, on
all these things T did not say anything, My
only request is that let this Parliament be
relieved of all these things. Why you
<hould discusg all these things? Let Mr.
Buta Singh in consultation with Mr. Rajiv
Gandhi, because without consulting Mr.
Gandhi, he cannot do anything, he cannot
even raise his little finger, with his leader
or guru immediately arrange the poll i
Tamil Nadu instead of killing time for po-
litical manoeuvres which they are adept
in doing. With this appeal to Mr. Buta
Singh and his ourn, Rajiv Gandhi, T con-
clude.

F

Thank you.

SHRI P. N. SUKUL (Uttar Pradesh):
Madam Deputy Chairman, 1 rise to sup-
port the Tamil Nadu budget, the Tamil
Nadu Appropriation Bill, 1988 etc. T was
not surprised when my hon. friend, Mr.
Sukomal Sen admitted in the very beginn-
ing that he had no time to study the
budget; yet he weny on flinging abuses and
criticising the Government. If he would
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have studied the budget, then he wou]d
have come to know that this Government
hag tried to raise allocations in almost all
sectors. On almost all sectors, greater allo-
cations are being made and much better
care is proposed to be taken under Presi-
dent’s tule of the people of Tamil Nadu.
So many new welfare schemes are being
introduced.  The beauty of the budget is
that many aew welfare schemes are being
introduced and yet there is no proposal to
have additional taxation. So without any
additional taxation, many welfare schemes
are going to be there. The schemes
which MGR had stated, are still being
strengthened, are being improved upon
with higher allocations, In addition to that
many more schemes are being introduced.
As I said, there s increased allocation
on almost all the sectors. In agriculture,
the increase is 6.5 per cent, In educa-
tion, the increase is 16 per cent. In health,
the increase is 19 per cent. In Scheduled
Castes and Scheduled Tribes matters, the
Increase is 27 per cent, Even for nutritional
programme, that js, mid-day meal scheme
for school children started by MGR there
is an increase of more than Rs. 3 crores,
There is no reason why one should try
to criticise this budget. There is 2
definite improvement in this budget as
compared to the last budget, with higher
allocations and specially because this budget
is going to take much better care of the
rural poor and the Scheduled Castes and
Scheduled Tribes.  But still if the Govern-
ment is to be criticised for political reasons,
of course, one can criticise political mano-
euvres of this and that. Madam, no doubt,
in matters of literacy, in matters
of per capita income, in mafters
of industrial growth, Tamil Nadu is
lagging behind compareg to many other
States. This is perhaps due to the fact that
development schemes were not duly imple-
mented. There must have been short--falls
in th earlier times in the eXecuation of the
development schemes. That is why they
could not show results for which they were

lavnched.  That is why this State which
wag supposed to be the third in the country
has now receded to the 13th position in

industrial growth. As I said, this is due to
non-fulfilment of plan targets and I

A SABHA | {(dppointment of Special
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least
the plans will be better 1mplemented
the targets will be achieved and it is
a matter of satisfaction that for the
next year’s annual plan, there is an
increase of Rs. 27 crores in the plan
and the amount is now Rs. 1,457 crores.
Mr. Sukomal Sen was talking of low
power generation and I will tell him

that on power sector, there is an allo-

cation of Rs. 502 crores. It is only
after taking due note of the scarcity of
power generation in the State that so
much funds have been provided for
the purpose. Now you see, we have
seen the Central Budget a farmer-ori--
ented Budget. It was a Budget for the
poor people, the rural poor; the un-

employed. Similarly, this Budget of
Tamil Nadu jg also pro-farmer. Now
when the Government proposes to

postpone the realisation of current
ducg by six months or when the Gov-
ernment says that the properties of co-
operatives will not be attached be-
cause of non-recovery 0f loans etc.
from farmers, then our Opposition
friends, say it is an election-oriented
Budget. Only because we are going
to extend certain benefits to the far-
mers which ghould be given to them
in view of the drought conditiong pre-
vailing in the State for so many years,
they will say, it is an election-oriented
Budget. If we do not increase alloca~
tions, if we do not acecord priority to
the poor, the Scheduled Casteg and
the Scheduled  Tribes, thzn they will
condemn that we are doing nothing
for them. $Sp both ‘ways, they are
going to criticise us and they are go-
ing to criticise the Budget and that is
why, I am not surprised by what they
are saying. This Budget proposes to
increase the minimum pension to Rs.
350 per month, “This Budget is going
to launch a widow pension scheme to
cover in the beginning 25,000 widows.
Under the Kamaraj Harijan New
Housing Scheme now on the anvil,
houses are going to be constructed
and Rs. 27 crores have been gliotted
for the purpose, Then there is Jawaharlal
Nehru Scien Book Scheme. There is a sche.
me for the translation of Tamil books al-
so. There is a new scheme for the
translation of Tamil bhooks, to start
with 50 books,

[IN
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As regards the Telugu Ganga Pro-

_ ject, Madam; about Rs. 60 crores were

allotted for it. Rs. 30 crores are now
being given. Rs. 90 crores have al-
" ready been given or almost given and
- yet our Chief Minister of Andhra Pra-
_ desh, Shri N. T. Rama Rao does not
want to give Krishna water to Tamil
Nadu. .. (luterruptions) . . .

SHRI PARVATHANENI UPENDRA
_ (Andhra Pradesh): How does Mr. N.
"T. Rama Rao come into the picture?

SHRI P. N, SUKUL: Mr. N. T. Ra-
ma Rao has not yet agreed to release
any gurplus water to Tamil Nadu and

“he is claiming water from Orissa.
Krishn, water may go to Tamil Nadu.

SHRI PARVATHANENI UPENDRA:
‘Who?

SHRI P. N. SUKUL: Mr. N. T.
Fama Rao. Water from Orissa should
go to Andhra Pradesh but water from
Andhra Pradesh should not go to
Tamil Nadu, (Interruptionsy I will
show you the papers, (Interruptions).
What can the Central Government
d0? What can the Congress party do
if the Telugu Desam Government of
Andhra Pradesh does not want to give
Krishana water to Tami} Nadu?

SHRI PARVATHANEN] UPENDRA:
Who said that?

SHRI P, N. SUKUI: Shri N.T.

Rama Rao. Has he agreed?

SHRI PARVATHANENI UPENDRA:
}'es.

SHRj] P. N, SUKUL: No, he has
not agreed,

SHRI PARVATHANENI UPENDRA:
Who gsaid that? You have no know-
ledge SWkul Ji, yours is half know-
ledge. You do not know that the
Telugu Gangy Project is meant for
giving Krishna water to, Tamll Nadu.
(Interruptions) . . e

SHRI P. N. SUKUL: How much
water have you given? Rs. 90 crores

83 RS—7
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has been sanctioned for this purpose,
(Interruptions)

SHRI PARVATHANENI UPENDRA:
We will give 15 tme. (Interruptions).
You have not cleared the project {In-
terruptions)

SHRI P. N SUKUL: As regurds the
problem of drinking water. Madam. ..
(Interruptions)

SHRI] THANGABAALU (Tamil Na-
du): Tami] Nadu Government have
paig a lot of money to Andhra Pra-
desh. But you are not doing proper
justice to Tamil Nadu state, (Inter-
ruptions)

SHRT P. N. SUKUL: As iegards the
shortage of drinking water, Madam;
although there is already a provision
in the Central Budget also there is a
provision ¥t one million wellg.to be
constructad next year and I hope
Tamil Nadu will also get its due share
of these one million wells besides the
other things ihat are being done, To-
day is Tuesday, Last Tuesday ] was
in Madras, Tamil Nadu. Before
speaking about the budget I wanted
to know what the people of Tamil
Nadu felt about the President’s rule,
I must tell you, the ecommon man is
very happy that today there ig Presi-
dent's rule in Tamil Nadu. (Interrup-
tions).

SHRI V. GOPALSAMY: . _.even
emergency was welcomed. . (Interrup-

tions)y

SHRI P. N. §UKUL: Common man,
not politiciang, 1 am talking of the
common man. He is very happy,
Madam. Someone told me that before
President’s rule, palm oil was not
available in ration shops; but today
it is available in ration shops. (Inter-
ruptions) The common man is happy.
They say that now 1t is hetter, “In-
stead of having ‘galatta’ i, the As-
sembly, now at least we have peace.”
This is what they say.

SHRI PARVATHANENI UPENDRA.
Wheneyer there was an election any-
where, in Haryana® West” Bengal or
elsewhere: you had given thousands
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and h»undreds of crores of rupees, But
the people have not been influenced
by it. (Interruption)

SHRI P. N, SUKUL: You  will see,
Mr, Upendra, (Interruptions) So,
Madam, I was saying 1t was not an
election-oriented budget, but it was a
growth-oriented budget.

Before I wind up my speech,
Madam, j would like to draw the
attention of this Government {g the
plight of the Government employees
in Tamil Nadu. Ag my friend said
from the other side. they are the low-
est paid in the country today. When
I wag the Chairman of the Petitions
Committee, we got 5 petition from the
Primary Teachers of Tamil Nadu and
we examined it. The Primary Teachers
are also the lowest paid In the whole
country. The Government employees
there, in general; are not getting their
due because their pay revision has
not taken place. Some increase in
D.A. hag been given. But that is not
sufficient: that is most inadequate,
For your information, I will cite just
four instances.

First I will give you the case of a
peon. We will compare the Central
Government peon in Madras and the
State Government peon ip Madras. The
minimum of the time-scale of the Cen-
tral Government peon is Rs. 750/-.
That of the Tamil Nadu Government
pean is Rs. 450/-. Rs, 300 less than the
Central Government counterpart. And
in the total emolumeants, the differen-
ce iy Rs. 350 Now, coming to the
case of the LDC, Class IlI, the mini-
mum of the Central Government em-
ployees  is Rs. 950/. whereas that of
the Tamil Nadu Governmepq emplo-
vee is Rs, 610/-.

SHRI GHULAM RASQOL MATTO
(Jammu and Kashmir): Mr. Sukul,
may 1 interrupt? It is now Rs. 2040/-
according to the Fourth Pay Commis-
sion. Thg upper limit of the.. ..

SHRI P. N. SUKUL: I am talking of
the minimum of the scale, In the case
of the LDC, there is a difierence of Rs.
340/- in the minimum basic pay and
Rs. 470/- in the total emoluments, In
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the case of the UDC, the Central Go-
vernment employee gets Rs. 1200/-
minimum and the Tami] Nadu Govern-
ment employee gets Rs.
mum, There ig a difference of Rs.
495/- and the toial difference in em-
pluments comeg to Rs, 579/-. Now, as
regards the Head Clerk or the Super-
intendent, the Central Government
employee gets Rs. 1400/- minimum
whereas e Tamil Nadu Government
employee gets Rs. 905/-. The difference
is Rs. 495/-. But in the total emolu-
ments the difference is Rs. 506/-. So, I
will request this Government to look
info this, I do not know whether this
Government can revise the scales or
not. Personally I think under Piesi-
dent’s rule they have never done sO
anywhere in India so far. They might
be waiting for a popular Government
to be there. .

SHRI PARVATHANENI UPENDRA:
What did you say? Popular Govern-
ment?

SHR; P, N. SUKUL: ..to give them
finally what they deserve to get. But
at least, if possible; some interim re-
lief should be provided to them by thig
Government under Presidenl’s rule so
ihat they are helpeg fo whateyer ex~
tent they can te helped.... ..

SHRI PARVATHANENI UPENDRA:
You said they might be waiting for a
popular Government.

SHRI P. N. SUKUL: Yes,
Government. .

popular

SHRI PARVATHANENI UPENDRA:
which means thig is an unpopular Go-
vernment! ¢

SHRI P. N. SUKUL: This is Presi-
dent’s Government, and the President
is from Tamil Nadu. So you cannot
say it is ynpopular Government there.
With these words I support the Bill
and the Budget,

SHRI MURASOLI MARAN (Tamil
Nadu): Madam Deputy Chairman, Mr,
Sukul ‘went to Tami] Nadu; stayed at
Madras for two days and returned
with an impression...,

705/- mini- .



197 Tamil Nadu Agricultural [ 29 MAR.

Service Ca-op, Socieiies

SHRI P. N. SUKUL.: I returned with
you

SHRI MURASOLI MARAN. ... but
- with a different impression and his im-
pression is that the common man in
- Tamil Naduy is very happy about Pre-
sideat’s rule. If he sincerely feels like
that, if the other honourable Members
of his party also feel like that, then
dismiss all the 24 State Governments,
Why should Tamil Nadu alone enjoy
this kind of bliss? ILet the whole of
India enjoy the bliss, And if you
extend the idea further, why should
there be a popular Government here in
Delhi ? Dismiss the Government here
and let President Venkataraman rule
with hjs bureaucrats, Madam, this is
Fthe illusion they want to create, In
view of the forthcoming electiong they
are pouring in palmoil, So the peo-
ple are happy naturally. But they
know about the palmoil that i coming
now, They know what will
hapven  after some  months, So,
I think the commop man s getting
intelligent and he will decide later. Now
taking up this statement and the Budget
I would like to say the so-called Budget
is based on the philosophy that the
people of Tamil Nadu are gullible suckers,
I would say it is full of deceit and decep-
tion. There is nothing concrete or subs-
tantial to the people in this Budget. Look
at this statement in Lok Sabha by the
MFinance Minister, I think he broke the
tradition and for the first time for a State
Budeet he added a statement also, In
the first paragraph the honourable Finance
Minister pays a handsome tribute to Dr.
MGR, Bharata Ratna Dr, MGR, Look at
the second paragraph. In the very next
paragraph the honourable Finance Minis-
ter attacks him, attacks the previous re-
gime. I cannot understand this, So, it
i# very clear, Why should they do it?
Thids is called Congress culture. We have
seen in the recent past how they gave
support to Mrs, Janaki Ramachandran and
then suddenly, after giving Bharata Ratna,
“#p the husband, they stabbed his widow
in the back,. Why gshould they praise
him skyhigh?  Perhaps they thought they
could lure the people of Tamil
Naidu with  the title of Bharata
Raina, Now whén it is not
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possible they start attacking him. They
could not succeed ip praising MGR, They
couid no¢ succeed by awarding him Bharata
Ratna, Bu¢ they succeeded omly in
destabilising the State, 1 think the world
‘gratitnde’ is not found jn the diclionary
of the Congress, So we are not sur-
prised on our part because we had our
bitter lessons in the past. Ip this state-
ment there is 3 proclamation—I would say
“In the special component plap for schedu-
led castes abour Rs 150 crores wil] flow
during the year 1988-89 towards their
welfare schemes.” I would like to ask the
honourable Minister: Where is this amount
of Rs, 150 crores in the Budget? Is it
for the entire nation or for Tamil Nadu
alone? This is my doubt, Then, Ma-
dam, op the same day, the Tamil Nadu
Government has issued a statement an ex-
planatory statement, and has given it to
the Press, In that it is writtep like this:
“A sumof Rs. 150 crores woulg flow into
the Special Compoaent plan for the wel-
fare of the Scheduled Castes in the State.”.
That  means it is for Tamil Nadu only.
I would like to know where this figure
of Rs. 150 crores is written in these Bud-
get papers, I would like to get an explan-
ation  because your counterpart in Tamil
Nadu says that it is for Tamil Nadu alone.
Here the Finance Minister hag vaguely put
it and he has not committed.  Then even
for Harijans, when we go through these
papers, we find that last year the Budget
Estimate was Rs. §4 crores which was
allotted for the welfare of the Scheduled
Castes and the Scheduled Tribes while this
year they have allotted Rs. 64 crores
which is only a Rs. 10-crores increase, But
they claim that they have given Rs. 150
crores, I cannot understand this at all.
In the same demand, Demand No. 31—
Special Central Assistance for Scheduied
Caste Component Plan, jt is shown that
they had allotted Rs, 11 crores in 1987-88,
again the same Rs, 11 crores in the 1987-
88 Revised Estimates and the game Rs. 11
crores in the 1988-89 Budget, the prescnt
Budget! Then how cap it be Rs. 150
crores? [ cannot understasd this, -

Then, Madam, yesterday the honoura-
ble Minister, Mr., Gadhvi, has made a
number of comparisons and said that they

v
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are allocating more  for this and for that,
I would say that it is all wrong, You
are compar.ng i, with the last year's Bud-
get and you are not comparing with the
current amount—the revised estimate which
denotes the actual amount spent, Why? I
will show you now.

“SHRI DIPEN GHOSH; They are com-
paring it with the Revised Estimates, not

actuals,

SHRI MURASOLI MARAN: Why? Why
should they do it when both the figures
are available?  Now, you say that for
Bducation you are spending 16 per cent
more, No, You are spending  only
three per cent more, This is because you
are comparing the last year's Budget with
your present Estimates, Why do vou
leave the middle one, the Revised BEstimate,
the current figure? It is because you
want to give a wrong picture. This is
wrong,

" SHRI DEBA PRASAD RAY (West Ben-
gal): Madam, 1 want to make a submis-
sion. If you permit me, If T am cc.-
rect, the Special Component Plan is a
Centrally- sponsored programme and it is
monitored by the Ministry of Home Aff-
airs, It is 5 Central Government pro-
gramme and it is specially meant for the
uplift of the Scheduled Castes and  the
money comes directly and it does not form
part of the State Budget,

SHRI MURASOLI MARAN:I know it.
That is why I say that there is no increase,
1 have pointed out that last year it ~was
Rs. 11 crores, in the current expenditure
also it was shown as Rs, 11 croles and
thig year also it is Re, 11 crores, Therefore
what T say is that you have not increased
it at all whereas you are trying to create
a big show and a big impression that you
are pouring in money, that you are pout-
ing in Rs. 150 crores, for the welfare of the
Harijans and the Scheduled Tribes, This
is not true, You are only creating on
.mpression.  This is my argument, Yes-
teiday's comparison by the Minister was
totally wromg, While the current figures
are available, why don’t you compare it
with that?
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SHRI B, K. GADHVI: We stand by our
cuinmi'ment, Don’t worry,

SHRI MURASOLI MARAN: You are
gomng 10 spend Rs 150 crores for Tamil
Nadu aione? -

SHR1 B. K. GADHVI: Yes,

SHRI MURASOL] MARAN: Where is
the provision?

SHRY B, K. GADHVI: Don’t worry.

SHRI MURASOLI MARAN: What do
You mey, by ‘Don’t worry’? It is g very
serious matter. . . (Interruptions) . .

SHRI V. GOPALSAMY: Madam it is
a very serious matter, Will the Minister
clarify it? .. (Interruptions). . .

SHRI P. N. SUKUL : He will cla.rlfy it
in his reply,

SHRI MURASOLI MARAN: T will be
grateful if he clarifies it because I could
not find it is these papers...(Interrup-
tions).. .

THE DEPUTY CHAIRMAN: You make
your points and he will clarify when he
gives the reply...(Interruptions)... Or-
der, order, please.

SHRI MURASOLT MARAN: There is a
provision here, Madam which s called
the Kamaraj, New Harija, Housing Sche-
me. I am so happy because they are re-
membering Mr, Kamaraj, even though he
did not go to the Doop Schoo! and he was
‘an ordinary native of Tamil Nadu, I am
happy that you have created a new hous-
ing scheme in the name of Mr. Kamaraj.
If yon want really to henour , great
leader, you should have  scheme which is
real in every sense of the term and the
people should get the benefits. But here
there is nothing new in this except the
world new; for example, even during
DMK regime in 1973-74 we
Harijan
ration and in one year we con-
structed 60,000 houses, pucca, con-
crete houses. So just by changing the
name you cannot do anything. 1 do not

created a’
Housing Development Corpd- *

2
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understand what you mean by “new” and
“fire proof housing”. What ig it? Are
you going to construct thatched huts, fire
pioof thatched huts?

SHRI PARVATHANENI UPENDRA:
Congress fire,

SHRI MURASOLI MARAN: I do not
mind the scheme being populist. But this
is unrealistic. It cannot be implemented.
Already there is a scheme going oy TIhere
is alrcady a scheme, Harijan Housing Sc-
‘heme. Now you are creating another
housing schemg in Tami] Nadu. If you
go through the previous budget. . .

THE DEPUTY CHAIRMAN: You can
conlinue after lunch,

standy adjourned till
230 p.M,

The House then adjourned for
lunch at thirty-two minutes
pasy one of the clock,

The House reassembled after lunch at

_ thiry-two minutes past two of the clock,

The Vice-Chairman (Shri Jagesh Desai)
"in the Chair.

THE VICE-CHAIRMAN (SHRI! JAG-
. ESH DESA1l): Shri Murasoli Maran to
continue,

~  SHRI MURASOLI MARAN: Mr Vice-
Chairman, Sir, I was telling about the new
Kamaraj Harija, Housing Scheme at a
cost of Re. 27 crores. I wag also telling
how thig housing scheme was coming into
Tamil Nadu Budget vear after year like
the Charlgg Head. I do remember that in

- 1986 Dr, MGR announced that 30 Jakh
houssy would be buily in three years, just
in three years. At that time our leader
said that assuming each house would cost
Rs. 10,000, then we rcquirg Rs 3,000
crores. ‘That means, every year we need
Rs. 1,500 crores, We do not know what
has happened to that scheme. Now they
r are announcing a new Harijan Housing
Scheme and they have allocated Rs 27
crores. Sir, even if we assume that each

. thoug, takes Rs. 10,000—now it will cost
) mo:pvafter all, you cap build only 27, 000
But anvhow, because you have

ma-de it as Kamaraj New Harijan Hous-
/-
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ing Scheme, I would hke to know from
the hon, Minister as to what js “new”
about it. What happened to the old sc-
hemes? Then, Sir, another, what you call-
populistic scheme is Jawaharlal Nehru Sci-
enice Talény Book Scheme. It i not at all
new, 1 1hink, already in Tamil Nadu, upto
certain classes free textbookg are supplied.
Afier all, it is only an extension of an
old scheme. Why do you put an inter-
national namg like Jawaharlal Nchru to
an exiension of an old scheme? Sir, it is
all poverty of their ideas 1 pity them.
Next, they are announcing a rural wo~
men's centre. Sir, Mr, Sukomal Sen has
rightly called the scheme as foolish popu-
lism. These are his words. 1 entirely
agree with him. I do not know how
they are going to uchieve recruiling
25,000 women to encourage postponement
of marriage and postpone child birth in
the case of recently married girls. They
have not given 3 mame to this scheme.
I would suggest that they may give Mrs.
Indira Gandhi’s name because every sche-
me is named after one person o the
other,  Sir, it is again unrealistic and
I do not kmow why the Centre—Presi-
dent’s Rule meang Central Rule—should
go to this kind of things. They are go-
ing to rociuit 25,000 women, What salary
are they going to give? In Madras and
other places, a helper to a masop gets
Rs. 25 per day.

require at least Rs. 23 crores. So, this
is just an eyewash scheme, I would call
it. Again really 1 wag thrilled by the
love of this Government towards the
Tamil language. Sir, the Finance Minis-
ter says, because we usually do not get
the slatements, but thig time we have got
the statement from the honm. Financ:
Minister, and he says, they want to give
high priority to the development of Tamil
language and culture. Sir, let the Cen-
tre do it. Why should you take money
from the Tamil Nadu coffers and spend
it, I cannot understand. Sir, it amounts
to rubbing wounds with salt. Day in and
day out, you are imposing Hindi through
the backdoor. Recently, ip the TIT exa-
mination entrance test you abolished Eng-

lish totally, completely thoroughly, putt-
ing all the non-Hindi speaking people at
a great disadvantage. Sir, there is =a
proverb in Tamil: :

At thig rate, you will

e
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That means, a wolf is crying beca-
use the lamb would be drenched in
rain, Their love of Tamil is like the
love of wolf towards the lamb. They
are shedding crocodile tears for our lan-
guage, Sir, the next thing is that they
are saying that they will translate Tamil
works in other languages. There is
Sahi‘ya Akademi in Dethi, What is the
Sahity, Akademi doing? If you really
love the language, you can make a
request to the Sahitya Akademi to pub-
lish and translate as many books as
possible from Tamil to other languages,
but instead they are spending ocur own
money to spread the Tamil language,

SHRI B. K. GADHVI: Tamil Nadu
money for Tamil language.

SHRI MURASOLI MARAN: We can
take care of ourselves. you are spend-
ing crores and crores of rupees for deve-
lopment of Hindi language. Can you not
spent 5 per cent or 10 per cent fo, the
development of regional languages?

(Interruptions)

SHRI B. K. GADHVI:
you show your gesture?

Why don’t

SHRI MURASOLI MARAN : Another
fantastic idea, Sir. 1 was talking to Bala-
ramji. It is proposed that thuse who sing
songs in temples, will be given pension,
monthly pensions. Very good scheme, As
he has rightly pointed out, who will get
it ? After they cross 60 years, Why don’t
you be generous if you want to really
help this vanishing species, in the sense
that this kind of skills are not practiced
now-a-days, Why should a man wait until
60 years? And who knows whether he
lives till then, whether he escapes poverty
till then and only after 60 he will get it.
I would request the hon, Minister at least
to change it, amend it and give grant to
all irrespective of age. (Time bell rings),

Sir, these are the schemes The budget
demandg are full of false statements, mis-
leading statements, T would call them. I
have alteady shown certain things. See,
for exemple, the State Government note
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which says that they are spending more
for agriculture, No. In fact last year the
revised estimate is Rs, 171 crores for
agriculture. This year they are spending
only Rs, 147 crores. Sir, civil supplies is
a very important item, The revised esti-
mate is Rs, 202 crores. Now they have
allocated only Rs. 157 crores, So, T can
go on like this, The handloom is an im-
portant sector. But look at the fate of
handloom_ Revised estimate i3 Rs. 22
crores. Now they have allocated only
Rs, 20 crores. Then take housing, the re-
vised estimate is Rs, 30 crores, At present
they have allocated only Rs. 5 crores.
Sir, this shows that 2ll these important
sectors have been neglected contrary o
your claimg because you choose your
figsures very conveniently for you, Tt is
always usual to compare the latest figures
of what you are spending currently and
with wFat vou are prinz to spend next
year, N¢, you have nst done like that.
Therefore, I am telling you that in Tamil
Nadu aisie thez ace 200 sick units. In
Amba.t : industrial cstate ainne 150 ande
have been closed down. Funty to fifty
thonsand workers liave Peep thrown on tha
street, Str this Budget doees not take care
of all these things,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI) : Now, last point

SHRI MURASOLI MARAN : We can-
not find fault either with the hon, Minis-
ter or with anybody, it is the characterls-
tic of President’s rule, The bureaucrats
will always prepare an accountant’s Bud-
get The wonderful thing here is, thz
statement of the hon. Miisicr and the
Demands for Granig do not tally. This is
because one is prepared by the hon, Min-
ister for politizal pgicaganda and the other
is prepared by the burewudrats for pur-
poses of accounts, The difference iy so
glaring that 1 think the people of Tamil
Nadu would understand.

Sir, the President’s Rule is nothng but
an extension of the Delhi Durbar; rule by
the Centre, by remote control. 1t is totally
insensitive to the needs of the people and
that is why they could not understand the
needs and aspiration of the people, Like
my friend from the Marxist Party, Mr.
Sukomal Sen, T also demand that thefe
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should be immediate, poll. If you want to
wait till such time the Congiess Party is
able to develop and grow, I think, you
have to wait for another century, There-
fore, 1 would request the Government to
hasten the elections so that popular rule
can be restored in Tamil Nadu soon.
Thank you,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI) : Parvathaceni Up:andra,
Not more than ten minutes.

SHRI PARVATHANENI UPENDRA :
I will finish in ten minutes,

Mr. Vice-Chairman, Sir, before 1 give
my brief comments on the Bills, I would

r “like to refer to the political sitnation in

p%

Tamil Nadu prior to the President’s rule
and now_ There is po parallel to the sor-
did drama enacted in Tamil Nadu just be-
fore the imposition of President’s Rule
and there cannot also be a bigger betrayal
of one’s own friend You confer the high-
.esl national award, Bharat Ratna, posthu-
mously on MGR.

SHRI P, N. SUKUL : Is it a betrayal?

SHRI V., GOPALSAMY: It is betrayal
of the title ‘Bharat Ratna’

SHR1 PARVATHANENI UPENDRA:
Immediately, within a few days, you betray
his widow, you betray his party and pull
down the Government. It is surprising
that till the time of the voling on the con-
fidence motion, till about 7.30 ip the morn-
ing on that day, Mr, Buta Singh, on behalf
of the Congress (I) at the Centre had
been assuring Mrs. Janaki Ramachandran
of the continued support of the Copgress

_ (I). Suddenly, something happened and the

pretext was that some MLAs were being
influenced, as if they do not know the art
of influencing MLAs, They are adept in
this art. They made some allegations to
pull down the Government there. Thay
said they would honour only the undivided
legacy of MGR. I do not know what
they mean by this term ‘undivided legacy’.
They should explain this. T hope, the
hon. Home Minister would explain thus.
By this, do they mean the reunion of the
factions led by Mrs, Japaki Ramachan-
drap and Miss Jayalalitha? I do not know
what they mean by this, But they have
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lried their best to divide that party., Al
the same time, they talk of undivided
legacy, Sir, this is the art and game of the
Congress(I) at the Centre to divide the
parties in the States, wherever possible, by
all means; covert gnd overt, honest and
dishonest, They tried i; in Andhra Pradesh,
They hag successively tried in Punjab.
They had tried and failed in Assam. This is
their art,  Therefore they cannot fool the
people by saying that they would honour
only the undivided legacy of MGR, 7This
is only a false excuse which they have
given, The rea] intention js to somchow
bring buck Congress into power there. A
ver.y fond hope, a5 Mr, Marap has  just
pointed out. He gave you g period of &
century, but it is not enough, it is beyond.
much  beyond that, You have no hop:
in Tamil Nadu any time, for times im-
memorial.  All along you have been becp
hiding under the cap of MGR and geting
a few seats. Now also, unless you catcl,
the paloo of one of the ladies. you cannot
get even a dozen seatg there,  You may
pose, you may behave valiantly and put
up g brave appearance but ultimately your
survival depends on you; glliance with one
of the factions and that you will do. You
ditched Mrs. Janaki; you may  diich
Jayalalitha also and join hands with Janaki
again, ‘That is going to happen, You
might send Mr, Moopanar who has adop-
ted the art of late Mr. Kamaraj in diplo-
macy. (Interruptionsy, He is a nice man:
he knows politics well; but in spite of his
art; you are not going to succeed therc.
We will have the company of Mr. Moco-
panar here very scon,  Sp your fond hope
of first strengthening the Congress (1)
party and then only holding the elections
will not cut any ice, Therefore. th, only
solution for you is to hold elections as
early as possible because this king of
euphoria which you create in nne or two
months will not last long, You will pump
supplies, you wilf pump palm oil to giease
them, but it will not last long. You have
done it in West Bengal you have done it
in Haryana, you have done it in Tripura.
In every State you promised to pump in
money, pump in supplies, but after the
elections you have stopped everything.
That is what you have been doing These
things will not help you in getting geats,
that has beep proved very ofiem in Mmanv
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of the elections, ‘Therefore, the best co-
urse is to have immediate etections there
and handover the adminisiration of Lamil
Nadu to whosoever wins the cleclions, In
any case, it won't be you, So, it is
better you hand it over to the  popular
government there as early as possible, And
it is all the more necessary because you
have seen the Governor’s role there undet
the Governor’s rule. He is a very emi-
nent adminstrator but look at his actions
during the recent Bharat bandh, The
largest number of arrests have taken place
in Tamil Nadu, over 40,000. In no other
State thig has taken place. Probably, the
Governor had just arrived and he wanted
to show how strong he is. 40,000 people he
got arrested; unheard of ip the past. This
kind of autocratic rule prompted by the
Centre cannot last long. This has to be
ended and for this purpose elections have
to be held as early as possible,  Sri Lanka
problem is still hanging fire with a!l its
ramifications ip Tamil Nadu. Wiith your
policy now in Sri Lanka you have ro
credibility in Tamil Nadu, The moie the
Centre is in picture in Tamil Nadu, the
more the Sri Lanka situation will be ag-
gravated. Then thg fall out would be
much gevere. Already hot feelings are
there. People are bitter about it. You
have sent back a few hundreds of refugees
but more than a lakh are still there and
the repercussions are going to be there.
Besides this, the cost of living in Madras
city and Tamil Nadu is rising because
of the TPKF operations, The supplies for
IPKF are being sent  from Tamil Nadu
and therefore the prices in Madras city
and Tamil Nadu are rising, This is being
resented by the people there. '

The Budget as such contains many po-
pulist schemes, I do not object to that,
1 do not object to these schemes, 1
welcome them, although these have been
re-named.. * The only thing is that here

" also. as in the Central Budget, the rul-
ing ’party at the Centre has mo hesitation
"in introducing such schemes, while . at
the same time criticising other governments
when thev take up some welfare measures;
they call these as populist schemes under-
iaken at the cost of development. All -
along they have been criticising them, But
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now whep the time comes to win clections,
to win the support of the people, they
resort to all this sort of things, DBut peo-
ple do understand these games. Jobs for
women mid-day meal which they criiicised
earlier—all these schemes are there,

About one thing I am very happy, that
is a provision has been made for Telugu
ganga project. Rs, 30 crores wil}  be
given to A, P. Govt, and one more instal-

ment is due to be paid to the Anlhra
Pradesh Government. That also should
be provided for, Whether the - Cenire

gives clearance or nol, we are not bothe-
red, The Telugu-Ganga work is going cp
and we are committed to supply waler to
Madras city and it will be done; the work
is in progress, We do not care whether
the Centre gives the clearance or not, The
Andhra Pradesh Government is executing
the scheme. Therefore the remaining instal-
ment of money also must be provided and
paid to Andhra as quickly as possible.

My last point js about cooperative so-
cieties and the agricultural service co-
operative societies, T dp not know why
they are extending the term of special offi-
cers by six  months. From 1983 on-
wards the rules have not been framed.
In some places from 1976 onwards, Spe-
cial Officers are working, I do not know
why elections could not be held so far. In
Andhra Pradesh we have completed the
elections. Karnataka has done it. In
many States it has been done, Of course
the Congress-ruled States never hold elec-
tions eitherto Panchayati raj institutions
or cooperative institutions, Tamil Nadu
has such 5 good network of cooperative
institutions, but T do not know why they
could not holq elections so far, Rules
should be framed as quickly as possible.
At least this good work this Government,
under the Central rule, should do, i.e. of
framing the rules so that elections could
be helq immediately after the Assembly
elections. Thank you,

SHRI N. E. BALARAM: Sir, I am
not for imposing President’s rule in any °
State, Of late T am quite convirced
abouyt it when T see the way the things
are developing in Punjab, Whatever
the Central schemes are there, it is =
tall talk; they are not able to have an
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effective administration anywhere, Even
though they have said in the speech that
they have taken effective steps to tone
up the administrstion in Tamil Nadu, I
do rot think they will be able to have
any effective administration there,

Now coming to the Budget, some of
the main points that are agitating the
minds of the people in Tamil Nadu, do
not find a place in the Budget. I om
talking about some of the main points.
One is about power shortage.  There
are lwo States which are seriously suffer-
ing from power shortage in India now.

Ong is Kerala and the other is Famil

Nadu. The power shortage i Tamil
Nadu will come to about 50—60 per
cent and it affects inter-Stats  schemes.

Whatever you plan about the implementa-
tion of agricultural schemes, if you are
not able to tackle the power problem,
yon cannot tackle the problem of agri-
cultural production in Tamil Nadu also.
Lakhs of pumpsets ar& operating i that
area. I tried to find again and again
if there is anything. There is pothing.
I do not know what the Centra) Govern-
ment jg going to do about this  thing.
They must tell something at this time
what they are going to do in Tamil Nadu
to find a solution. This is a serious prob-
lem, That is oneg of the problems
which has not been mentioneq in the
Budget speech.

Number two. as my friend, Mr, Up-
endra, said, what about the implementa-
tion of the Telugu Gangay Scheme? They
gave a big hope. The Tamil Nadu peo-
ple are waiting for it, especially the peo-
ple in the city of Madras, He was
telling me that the drinking water prob-
lem in Tamil Nadu j; somewhat better
now, Comparatively., maybe for some

days they will be getting some more
water.  But the problem is there.
SHRI MURASOLT MARAN: Sum-

mer is vet to come,

SHRI N. BE. BALARAM: Even anowlI
invite him to go to south-west Madras
arsa, - Even now, women have to wait
for three. four hours to get a pot of
wafer, = The drinking water problem is
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very much there in Tamil Nadu, This

talk of Telugu Ganga was there for the
last three years, Nothing hag  been
mentioped about it Simetimes it was
said that the NTR Government was not
agreeing, [t ig not a fact. Everyone
knows that the NTR Goveroment was
prepared, In fact, they have started the
Scheme,  The Tamil Nadu Government
was alsp prepared. Why do you stand
in the way? What is standing in the
way?  These are some of the great prob-
lems facing the Tamil Nadu people.

Now I come to another problem, It
may be a controversial problem, but I
want to raise it. As far as agriculturai
production in Tamil Nadu is concerned,
tackling the Cauvery waters is a very

important thing. But it involves three
States, I know that, I know the difficulty
of that problem, Karnataka ig in-

volved, Kerala is involved, Tamil Nadu
is involved. [ dom’t know who is gning
to reply, Whosoever may be replying, [
want to remind the Ministers that five
years back there was almost an wagree-
ment on this question among these three
Governments. But somehow it did not
happen, There was about 99 per cent
agreement reached among these Gov-
ernments. But afterwards we heard noth-
ing. Now, in the Tanjore area, the Cau-
very belt area, if you want the cultiva-
tion to improve they require some amount
of the Cauvery waters, But it caunot be
done withont permission without giving
any disadvantage to Karnataka or Kerala.
There should be consultation among all
these three Governments on this problem
to find a solution, But nothing has been
mentioned in this Budget about what they
are going to do on this question. This is
a serioug problem. That is worrying every-
body, In the southern part of Madras
there is a serious problem, That also has
not been mentioned in this Budget,

Now I come to some of the schemes
mentioned here. They have awarded the
Bharat Ratna to Shri M. G. Ramachan-
dran. He had a pet scheme, a very
famous scheme. He wag very proud of
that scheme. That iy the 3-million hous-
es scheme in Tamil Nadu. He anmoun-
ced it three years ago. That is one of
the famous M, G, Ramachapdran schemes,
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1 do not kpnow what happened to that
scheme, The scheme from the 30-lakh
housing scheme has come down to 10,000,
or 20,000 or 25,000 or 40,000 or 50;000
Kamraj New Harijan Housing Scheme. 1
don’t know what hag happened to that
scheme. [ would like to know this. It
was being implemented from 1986 on-
wards, What has happened to that
scheme? I would like to know if
you have dropped that three mil-
lion houses scheme. T read the
Budget papers again and agdln
but I dont fing it at all. .-

3 pM.

In the Budget speech I find there is a
mention about a special schemz for the
Scheduled Castes and Scheduled Tribes.
It wag said that they have allotted Rs.
150 crores for it, But in the Budget
papers, which I have read again and again,
I could not see the amount for the
scheme anywhere. The maximum alloca-
tion made under any head is not more
than Rs, 64 crores. - R -

The Central Government has now taken
over the Administration of the  State
Recently there was a strike by the Elec-
tricity workers throughout the country.
but, except Tamil Nadu, nowhere else
such a drastic measure has been taken
that seven days’ wages of the workers
have been cut because they went on strike
for one day. This has never happened
in any State, This strike was there in
several States but in Tamil Nadu alone
seven days’ wages have been held up by
the Government. I do not know why you
are Joing like this, Is this your labour
policy or attitude towards the agitation of
the workers? Ip it i so, then I can say
only this much that bad days are ahead
for you,

In Tumil Nadv, the Oppom parties
are not bcing allowed to use microphones
while the Congress (I) party is making
use of it, L

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRT M M. JACOB). Thcy are
misysing it.

SHRT N, E. BALARAM: They are mis-

T using the mike? The Opposition parties
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me told you should use only boxes, but
I have seen the Congress people using
mike, This is happening afier the Centre
took over the adminpistration there, Even
in the implementation of the ordinary
law and order questions you are Jdiscri-
minating, Every Opposition party knows
it, but T do not know why they are silent
about it.

’ ~ I e

Since this is the only timz when | can
find out what js really happening and
what is very important for the Tamil
Nadu people, 1 would like to ask ong,
thing. 1 understand some -tilks, scme’
dialogue some coatacts are going on
between the Central Government and the
LTTE leaders in Sri Lanka, This is a
fact. 1 dont know whether they have ag-
reed on the Indo-Sri Lanka Accord, but
my question is why should the Govern-
ment not tell Parliament about how the -
talks are proceeding, It is reported in
all the papers that Prabhakaran is agree-
able to the Indo-fri Lanka Accord. The
Government of India has not denied this
report. It is a fact that they are having
dialogue and talks, Why do they hide
those facts before the Parliament? 1 am
for it. I am for dialogue, 1 am nol
opposing that dialogue. But what is the
dialogue going on there? Where ure we
now? [ would like to know that because
it is a very serious problem not oamly for
Tami] Nadu people but for the whole
country. T know that everywherc people
are very much worried about that prob-
lem, So you tell us about what is hap-
pening. Why do you keep it as secret?

Now you are prepared to talk to seces-
sionists. You don’t hesitate. In the last
session 1 wag hearing Membery from the
other Benches speaking about destabilisa-
tion theory. For how many hours, T do
not know, Nobody is going to destabi-
lise the country, They have not done
that. But nobody from the Congress
Benches talks about destabilisation  be-
cause now your party is talking directly
with certain sections of destabilisers, Now,
it is a fact. -

THE VICE-CHAIRMAN
JAGESH DESAI):

(SHRI
Please conclude,
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SHRI N E. BALARAM: | am con-
cluding, Sir. What is happening? They
,~are talking to Prabhakaran and we are all
~{ anxious to know about it because we are
- all very much worried about these deve-
lopments there. We would like to know
what is happening between the Govern-
ment and Mr, Prabhakaran. Is there any
possibility of agreement? T am for it, Let
them tell us.

SHRI GHULAM RASOOL MATTO:
Ask for more money.

SHRI N. E. BALARAM: | am not ask-
ing for more money, Money cannot solve
that problem.

" SHRI PARVATHANEN] UPENDRA:
Money they will give at any rate. They
will give definitely, ’ -

SHRI N. E. BALARAM: So, 1 would
like to know what ig happening, Don't
use Prabhakaran for your own election
purposes. You are trying for that, Every
action, every step taken by the Govern-
ment of India, whatever they speak out-
side, whatever they speak openly in the
last three or four months they have some-
thing in their minds, that is, ip the direc-
tion of elections, Their main aim is how
to win the elections. For that they are
prepared to go to any extent.

SHRI1 BUTA SINGH: You are grossly
mistaken,

SHRI N. E BALARAM: [ am thank-
ful to you. I am the last person to say
like that. If you say like that, then, I
will agree, But my jmpression is that
you are moving towards that direction.
What T say is that in this budget you have
left out some of the main problems and
1 would like to know why they were
left out and what are the solutions for
those,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Shri M. S. Gurupada-
swamy. Not more than ten ninutes,

SHRI M. S. GURUPADASWA-
MY: 1 wil] sit down if you don't
want. If you warn me even before I
commence, T will sit down. Tt is not fair.
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SHRI PARVATHANENI UPENDRA:

He is giving you ten minutes. He has
warned me also,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): There is so much of
work. You can highlight the points.

SHRI M, S. GURUPADASWAMY:
My, Vice-Chairman, Sir, one cannot think
or talk of Tamil Nadu without talking of
Tamils in Sri Lanka and Sri Lanka Tamil
refugees in Tamil Nadu, Regarding Tamilg
in Sri Lanka, T would only like to say
that the Government is following a very
short-sighted policy The Government
should agree to negotiate with LTTE lea-
dership without insisting that they should
surrender their arms first and accept the
accord first before talks begin. 1 said it
earlier in my speech that even in war,
in the battle-field talks go on for peace
and for peaceful settlement, The LTTB
men are our own people, Tamils there
are our own people. Therefore, the Gov-
ernment of India should pot make an
issue of this—oprior surrender of arms and
prior agreement to the Accord before
negotiations begin. 1 am told that the
LTTE leadership has agreed to lay down
arms. It is good, They have agreed to
go along with the Government in respect
of the Accord, When that is so, the
Government should respond positively to
start a dialogue with them, Whether a
dialogue has ‘been started or not, 1 do
not know. T am not aware of that. My
friend has referred to that. But 1 would
like the dialogue to be started with the
LTTE leadership immediately when they
have already agreed for laying down
arms, when they have said, “we bid fare-
well to arms” and when they have said
that they would abide by the Accord, by
and large, This is my first point,

1 have said Tamil Nadu cannot be dis-
cussed without discussing Sri  Lankan
Tamil refugees in Tamil Nadu, There
are more than one lakh refugees. In the
meantime, the Government of India should
take all steps to transport these refugees
to Sri Lanka and rehabilitate them. In-
stead of fighting the LTTE men there, let
the IPKF alsa take up rehabilitation of
these refugees in Sri Lanka, The rehabi-
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, litation of these refugees may prove a big
bottleneck later on, Therefore, my point
is, they should be transported to Sri Lanka
and proper conditiong should be crested
by the IPKF for their rehabilitation, This
ig my second point.

[ cannot talk of Tamil Nadu without
referring to Tamil in Tamil Nadu and
the Tamil language. The Tamil language
has become a live issue, has remained a
live issue, for long. I do not subscribe to
linguistic fanaticism anywhere vecause I
regard language as a vehicle of expres-
sion alone but language is important for
carrying on social life, Since Tamil Nadu
hag made this a very big issue, 1 would
like the Government of India to evolve
a suitable all India language policy, ap-
propriate language policy and implement
it, The irritants, the causes for irritation
on the language -anywhere should be
removed and that is very necessary for
strengthening our nation, for strengthen-
ing our national unity, It is very neces-
sary for our internal stability and there-
fore, steps have got to be taken to im-
plement the three-langnages formula
throughout India and the irritants, the
causes for irritation, the provocation
which are in Tamil Nadu or elsewhere
have got to be removed. Thirdly, Sir, T
cannot think of Tamil WNada without
thinking of devolution of powers and the
Centre-State relations. Sir, I will not be
out of place if I say that I am really
sorry that some previous arrapgements
made have been given up, T do not know
why, The Zonal Councils were thought
of as a device, as 2 mechanism, ag a sort

[ of way out, to remove inter-State tensions,
inter-State and Centre-State  differences.
For a long time, these Zonal Councils
have not met. The Home Minister used
to preside over these Zonal Councils. Why

! have these Zonal Councils not met at all
these years? What are the reasons? Is
it because this mechanism has failed? Is

' it because the Governmeat of TIndia is
“thinking of some other device which I do

¢ not know, which T am not aware of? Is
| it because there was opposition to Zonal

. Council meetings by any State? Why? I

. think that device should have been deve-

;
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loped into a statutory inter-State council.
The Sarkaria Commission has devoted
sant: taought on this and previously, the
Adminisirative Reformg Commission had
«iscussed this matter threadbare, They
have said that the Constitutional stipula-
hon in this regard has got to be imple-
mented, In the interests of good rela-
tions, harmony and understanding  bet-
ween the Centre and the States and among
the States, an inter-State Council should
be set up. As the Sarkaria Commission
had said specifically, they would go along
with the recommendations of the Adminis-
trative Reforms Commission and they
would support the immediate setting up
of an inter-State Council with the Centre
Minister ag its Chairman and the Chief -
Ministers as members. Perhaps you are
aware that there is no area in the coun-
try which is not overlapping, though there
are the Central List, State List and the
Concurrent List. In all these Lists, these
subjects have been enumerated, There
is demarcation of a sort, But, neverthe-
less, these subjects are overlapping. Even
the subjects coming under the Central
List come in a way under the State ad-
ministration. And those subjects which
come under the State administration, come
under the Centre also, Likewise, the
subjects in the concurrent list ~ There-
fore, Sir, with a view to have a balanced
administration, a balanced polity it s
necessary to have an inter-State ccuncil
as envisaged by the Constitution,

Lastly Sir,—because 1 know you may
ring the bell at any time—I would like to
make a reference to the appointment of
Governors. Recently, the Government of
India has appointed Mr. Alexander ag the
Governor of Tamil Nadu. I cannot think
of Tamil Nadu without thinking of Mr.
Alexander also, I have said long back
and T maintain that even now, that it is
not a good practice to appoint ex-offi-
cialg as Governors of States. 1 have gof
stropg objection to .appointing ex-bureau-

crats as Governors, as Constitutional
heads of States. The main réason is,

these official; have functioned as officials
here at the Centre, may be at the State
level, under civil leadership, political lea-
dership, of the country.
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And they have been accustomed 1o carry-
ing out orders issued by the Ministers and
Ministries. When such is the type of en-
viornment under which they had worked, 1
think it is wrong and improper to appoint
such officials, who had served as public
servants for 30—35 years, as Governors of
Stateg It is very wrong. Once a subordi-
nute of a Minister cannot sit as a Governor
of a State, I know many instances in the
past when former officials had been hoisted
and foisted as Governors over the head of
Ministers whom they had served earlier.
Therefore, I think it is a very wrong prac-
tice and it should not be done, I have no
particular dislike for Dr, Alexander. As a

class bureaucrats should not be appointed
as Governors,

~

Finally, may I say that elections have to
be held. I think the voters’ lists will be
ready by May end or so. Unless the
voters’ lists are revised perhaps it is not
good {0 hold elections. I am told the
voters® lists will bg revised by May 6,
Elections should be held immediately after
the revision of voters’ lists, And then, be-
fore that, I would like to know whether is
is possible tto think of delimitation of
constituencies, We have been telling the
Government since the last two or three
vears that delimitation of constituencies is
due, very much due, after the last census
was done. But till today Government is
dragging its feet for what reasons I do ot
know. .,

SHRI PARVATHANENI
To delay the elections.

UPENDRA:

SHRI M. S. GURUPADASWAMY: 1
don’t think they are so mean. Mr.
Upendra does not see anything but mean-
nesg in them because of his bad experience.

e

SHRI PARVATHANENI UPENDRA:
Once bitten, twice shy.

SHRI M. S, GURUPADASWAMY:
Therefore, 1 could like to urge upon them,
“start with Tamil Nadu and let them finish
delimitation of a1l constituencies.”

With these words T reiterate that the
suggesiong I have made in my speech may
be taken up and given due consideration,

129 MAR.
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SHRI JASWANT SINGH (Rajasthan):
Mr, Vice-Chairman, having before us for
consideration four legislative measures—
The Tamil Nadu Appropriation Bill 1988;
The Tami] Nadu Appropriation (Vote on
Account) Bill, 1988, The Tamil Nadu
Agricoltural Service Cooperative Societics
(Appointment of Special Officers) Amend-
ment Bill 1988 and The Tamil Nadu Co-
operative Societies (Appointmeni of Special
Officers) Amendment Bill 1988— my
principal reaction to them, these four pieces
of legislations is about the manner in which
we are engaged in considering matters re-
lated to Tamil Nadu—it is one of unreality.
The overall impression conveyed by the
debate, since this morning is of hollow and
shallow chitchat masquerading as considc-a-
tion of the serious issues that Tamil Nadu
is throwing up. T would be failing in my
task if I did not point out that we are
engaged in this debate in 5 proforma
manner, as if an exercise hag to be causual-
ly gone through merely because it happens
to be a necessity ap empty gesture,
devoid of substance and, Sir, I am also

rather alarmed at the adoption of
hypocrisy in the consideration of
the issues and questions thai Tamil

Nady has thrown up. The statement it-
self of the honourable Minister, which
has accompanieg the presentation of the
Tami] Nadu Budget in the other House,
without meaning any personal disrespect
to the honourable Minister of State for
whom I have very high personal regard,
is a perfunctory, hollow aznd politically
unconvincing document,

Sir, Tami] Nadu has thrown up 3 num-
ber of issues in the recent past. Because
we are considering for legislative mea-
sures, relating specifically to Tamij Nadu,
I think the present is the proper oppor-
tunity for me to try and identify those
issues 35 T see them, '

-
R -

The first is about fact ang truth. It is
not sufficiently wel] appreciated that facts
are not always the truth though truth will
always be factual, But u mere recitation
of facts is not truth, i not to be truthful,
and the sad episode of the Chief Minister:
ship of Mr. MGR is an example of it, All
of us are engaging ourselves in a great
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deal of hypocrisy when we refer to that
Chief Ministership ip euologistic terms,
I am not a participant in the politics of
Tamil Nadu, in the sense of being a dir-
ectly involved participant. Yet I am an
observer angd I am saddened by the hy-
pocrisy which has cloaked that Chief
Ministership. It is a wel] enough known
fact, And the fact is that, gadly enough,
in his later days, Mr, M.G, Ramachand-
Tan Was a crippled man and he had lost
his faculties, The truth, therefore. is that
there was p, Chief Ministership existing
in that State. That ig the truth, But the
fact that is being put ‘across to us is the
award of the highest possible distinction
that the Republic of India can confer-
upon its citizeng t, a deceased gentleman.
1 ‘'am restrained by propriety and inhibited
in explaining further what I want to
say. What I am trying to say is that the
Government is, because of its preoccupa-
tion with hypocritical attitudinising, fall-
ing into the classic trap of fact versus
truth, The victim of all this, inevitably
and unavoidably, Sir, is the State of
Tami} Nadu ang the people of Tamil
Nadu, Unless the State of Tamil Nadu
Tecognises and unless the people of Tamil
Nadu recognise what has happeneq and
what continues to happen and is being
done now, we will continue to engage
ourselves in y charade so far as that very
important, very beautiful ang very vital
part of the Republic is concerned, Let
me illustrate another ‘aspect of this hypo-
&risy, ‘

In my homg State, ; misled young girl
immelates herself on the funeral pyre of
her husband, The whole of the Uniog is
then engaged in an exercise of anti-safi
logislation. The ruling party engages it-
self in condemming vs ip Rajasthan as
backward and unthinking. But, on the
death of Mr, M.G. Ramachandran_ some
people also committed suicide by burning
themselves and the State thepn goes to the
extent of rewarding them monetarily. T
do not know exactly the figures; but I
think it is ten or fifteen thousand rupees
per heay or something like that It is are-
ward thit is given. But reward for what?
Reward far what kind of madness? What
kind of fliat obligation wag it that they
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had t, indulge in self-immolation, they
had to immolate themselves, on the death
of the Chief Minister? If in Rajasthan it
is an evil event, in Tami] Nadu it
becomes something for which the
State rewards monetarily. I stand
also to observe that a current leader,
ong of the principal actors in the
current drama being unfolded in Ta-
mi} Nadu, i fact and obviously as an
act of expression of her devotion _or
whatever to the deceased, Mrs. Rama-
chandran  says ihat she was on the
verge of committing ‘sati’ on  his
death, Now, I cannot reflect op 2ll
these aspects and...,

“«

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Time is very much
limiteq, .

SHRI V, GOPALSAMY: An interest-
ing point he is developing! (Interrup-
tionsy

SHR] JASWANT SINGH: Parlia-
mentary time is always limited, I
appreciats that point, and I must
abide by your instructions, However,
the substance of what I say is the
preoccupation  with hypocrisy, Of
course, Mr. Vice-Chairman, Sir, we
will go through this exercise. We will
pass these four pieces of legislation,
Why four? If you brought in forty,
given the kind of blind obediencé -
that the treasury benches subscribe to
ang we being in inconsequential
numbers in the Opposition, those
forty mighy also be passed But the
substance of the questions that Tamil
Nadu has thrown up wili remain,
whether | have the time to articulate
oh them or I do not have the time,

The next point that struck me ww_le
listening to other speakers. .

SHRI PARVATHANENI UPENDRA:
I was tolg that what she really meant
was that hey party would commit ‘sati’
with the Congress party! (Interruptions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): You are saymg this after
a long time, -

"
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SHRI BUTA SINGH: You are manufac-
turing a joke. (Inferruptions) -

SHRI JASWANT SINGH: The other
aspect that struck me was the aspect of
illusion and ceality, I am struck by this

- enormous gap between the realily of
Tamil Nadu and the illusion that we aie
creating about Tamil Nadu here, [ would
like to illustrate, The two Bills which the
hon. Ministe; Shri Bhajan Lal moved, botp
of which really relate to not very significant
legislative measureg as stch, are empower-

_ing provisions, They extend the life of co-
operalive societies by another six months
so that that State is thus en-

* abled to hold these elections.
A number of speakers also asked
the same question: why were these elections

. Bet held for the last 11 years? Now you
want to extend by six months. But these
_elections were not held for the last eleven
years, Yel yoy gwarded ‘Bharat Raina' to
the deceased Chief Minister for upholding
the highest standards of democracy in the
country, It is not a happy function 0 per-
form, to criticize somebody who is no
fonger living, Nevertheless, T will be failing
fn my task if I participate in this discussion

- in a proforma manner, Bu; T would like o
engage myself, no matter what anyone else
might do, in this point about illusion and
reality, You awarded ‘Bharat Ratna’ and
you bring forward this legislation also.
Hers I do pot want (o repeat that this is

, hypocrisy, The drafting and the phrasenlogy

p..and the syntax are not only inelegant but
these are so patently crafted by somebody
in an office somewhere under the direction
of someone that not even a pulse beat of
gincerity speaks out from these sentences.
You wish and you want us to subscribe
and not recognize that there is 5 huge gap
between the illusion and reality of Tamil
Nada.

Sir, I have a third observation to make
and I request your indulgence, That obser-
vation is abour political chicanery and
honest commitment to public service, I can-
not stand on judgment—<certainly not on
the eminent men of the treasury benches.
And who am T to judge the commitment to
public service of a deceased Indian? T don’t
judge., Events judge. And when events
judge, a comclusion is drawn that we are
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once agaip failing ourselves and failing the
nation, We wish that our palent political
chicanery be treated as commitment o
public service. Public service 1s 5 call.
It ig not a convenience. I don't have 1o
claborate this point, Therefore, 1 would
hike to go to my pext point which is that
Tamil Nadu also demonstrates 0 me a
devalvation of all norms, of all nstitutiong
and most of the individuals, Thig point too
I will no_ elaborate because this is some-
thing that one is witnessing throughout the
country,

I am neverthelesg struck by one other
aspect and that is the hypocrisy of false
iconography, Let me fry to explain the hy-
pocrisy of false iconography, You want to
start a housing scheme and, therefore, you
call it Kamaraj New Housing Scheme.
Suddenly pooy Kamaraj is resurrected from
somewhere, Forgive me if T hurt anyone's
individual sensibiliiy op 1L, Suddenly, as
an afterthought Pandit Nehru should jalso
be combined with Kamaraj and a Nehru
Book Scheme is thought of This is the
kind of take iconography where every road
must be named either after Indira Gandhi
or Sanjay Gandhi and every township must
be named only zs Gandhi Nagar,

SHRI B, K. GADHVI: Deen Dayal Upa-
dhyay Hospital,

SHRI JASWANT SINGH: Absolutely [
quite agree with you. Even if it is Deen
Dayal Upadhyay Hospital 1 quite agree
with you. [ entirely agree with hon. Minis-
ter of State for Finance because, in fact,
he is underlining my own concern, I amy
struck and now this intervention permits
me to say it. Now, if you give me tims,
it will jnterest you a great deal In fact, T
don’t see why a hospital which was constru-
cted by somebody really with the contribu.
tion of somebody else should be called
Deen Dayal Upadhyay Hospital at all, I
guite agree with you, Mrs. Gandhi once
visited a village in my home district of
Barmer, Now there is a village called Bhu,
Bhu is 3 name which the city people can-
not accept easily as the name of a village.
1i is a remote village, She visited it during
a famine year. She said that this village
must penceforth, be called Shastri Nagar,
from then onwards, Now a tiny little vil-
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lage lying somewhere in the heartlang of
Bormer was renamed as Shastri Nagar, You
may rename it as Shastri Nagar, but ii will
never become Shastri Nagar, This will jo-
terest you very greatly. I was reading a
very interesting foreigp repory about pames
of places. While waiting for my interveution
I came across a very interesting gxample
of what js currently taking place in the
Soviet Unjon on exactly this very issue.
The point that comes relates (o Estonia.
As you know, in Estonia they have recently
been havinga lot of trouble, The Estonian
republican pational sentiment, in fact, has
been manifesting itself, General Secretary,
Gorbachev has therefore now decreed that
a red book be published in the Soviet
Uniop in which the historically established
nameg of places in the Soviet Union be
established once and for all and not chan-
ged. It will take me a little time. The point
T am trying to make is about this false ico-
nography of giving eminence through
names, {n Tami] Nadu you wish to have a
new housing scheme, By all means have it,
But why thig false namification of Kamaraj
Scheme? Sir, you have been very indul-
gent, T wil] conclude by just two other ob-
servations jn the context of Tamil Nadu.
1 am led to the conclusion that the former
Governor Khurana did exactly what the
Centrat Government wanted him to do,
And when, unfortunately, what the Cen-
tral Government wanted him to do had
already been cooked into an  omelette,
they found that this omelette was un-
savoury and, therefore, they decided and
instructed Governor Khurana, “now un-
scramble that egg” an impossibility, And
because Governor Khurana could not un-
scramble that political w«gg which was
of the Central Government’s own limited
political thinking and making, therefore,
Governor Khurana pays with his Gover-
norship and you summarily summon
somebody from London, albiet a very
eminent and distinguished civil servant.
The point, however, is not how individual-
ly distinguished and eminent these In-
dians are. The point is: When will you
.call a stop to the misase of the role and
function of the office of Governors? You
cannot govern the whole of the country
through merely Governor. Take this from
me.

Officers) Amendment Bill, 1988 - =

Secondly, there are a great many simi-
larities which frighten me currently bet-
ween Punjab and Tamil Nadu, 1 will
not elaborate except to go to the next
point, which is: How do I draw a nexus
betwsen Punjab and Tamil Nadu? And
that nexus to me is provided by the con-
tinuing turmoil in Sri Lanka, the over-
lapping of the troubles of Sri Lanka as
the domestic travails of Tamil Nadu
your treatment of Sri Lanka, your earlier
playing with the Sri Lankan situation as
if it were an extension of Tamil Nadu's
politics, Now, inevitably, when Sri Lankan
troubles re-enter India, and your own in-
dapacity to  conceptualise all this, I
draw, therefore, a paralle] between Tamil
Nadu and Punjab. And I would like to
take this opportunity 1o caution the Gov-s
ernment, Hereafter it only remaing for
me ag a proforma exercise 1o say that
because of these issues 1 oppose these
four pieces of legislation which other-
wise by themselves are entirely routine
and acceptable to me,

SHRI M. VINCENT (Tamil Nadu):
Mr. Vice-Chairman, Sir, I thank you for
the opportunity given to me to take part
in this discussion on the Tamil Nadu
Budget. If there is an elected Govern-
ment in Tamil Nadu, this Budget would
have been discussed in the Tamil Nadu
Assembly, So, I want to speak in Tamil,

“You have submitted a huge deficit J
Budget which is unprecedented in the his-
tory of Tamilnadu, During the year
1988-89, the revenue receipts are  esti-
mated at Rs, 3,188 crores and revenue
expenditure at Rs. 3,405 crores resulting
in a revenue dJdeficit of Rs. 217 crores,
After calculating the receipts and expen-
diture and taking into account the anti-
cipated closing deficit of the current ycar
and the transactions under Public Ac-
counts together with the deficit balance
of the previous vear, the cumulative
deficit is expected to be Rs, 326,36 crores.
I charge that this is 4 black spot inflicted
by the Central Government upon the State
of Tamilnadu * With an eye on the elec-
tion and to betray the people, you have
announced certain six-month concessions

*English translation of the  original

speech delivered in Tamil.
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Withhoiding of distraint of property of
farmers, postponement of payment  of
electricity dues by farmers by six months
are some of your concessions. But the
pzopie of Tamilnadu know that these are
your pre-election stunts, I; the concern
for the farmers are really sincercd, the
Unioa Goverument should waive the
loans given by the public scotor DBanks
to the farmers, who have fallen victims
to the severe drought It should also ex-
tend special grants to the State Govern-
ment to lessen the burden of farmers I
appreciate your gesture for the allocation
of funds for the much applauded «ocial
welfare schemes faunched by our noble
heurted leader, late Dr. M, G, R, who
held the interests of the poor above ¢verv-
thing. However, I wish to point out that
you have come forward to envisage these
schemes in the Budget quite unhappily
because you have been compelled to do
so 1 can enumerate point after point to
prove my charge, Though Dr, M. G. R’s,
Government initially allocated Rs, 171
crores to provide food for 90 lakhs child-
ren under the Nutritious Noon  Meal
Scheme in the year 1987-88, the expendi-
ture went upto Rs. 200 crores. But in
this Budget only Rs, 177 crores have
been allocated, We do not know whether
this allocation i because of love or awe
for the people. Dr. M. G, R, had pro-
posed an ambitious scheme  <preading
over 5 years with an estimate of Rs, 550
crores to provide nutritious meal for the
children, pregnant women and lactating
mothers and that was sent to the Centre
in the year 1987 to seek the help of In-
ternational Monetary Fund, What happen-
ed to that scheme? I wish to know why

there is not even a mention of that
scheme in this Budget.
The Nutritious Noon Meal Scheme,

which is a brain-child of Dr. M_ G, R,
should be named after him and this
scheme should also be implemented alt
over India. In the Budget of 1987-88, our
M G.R’s Government allocated Rs. 20
crores for providing free foot wear. But
in the present Budget the .llocation for
this wcheme is only Rs. 10 crores. 1 cen-
demn this anti-people policy of the Gov-
ernment. Because, less than 50,000 people
will only be benefited this year as against
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i lakh beneficiaries last year, In 1987-88,
the Government of M. G.R. allocated
Rs, 15.53 crores to provide uniforms for
the schoo! going children. With Rs. 400
crores incrzase in the incoms: bty way of
revenue, Rs. 20 crores shouli have beea
allocated for this scheme this year, But,
only Rs, 15 crores have been allocat-
ed, Therefore, evidently, you have
created a situation wherein all those
children who got uniforms last year
would nos be able to get uniforms
this year, Not satisfieq of haying
provideg freg fcod and free uniforms
to school going children. Dr. M. G. R.
went ahead to give free text books
to those children. So, the Tamilnadu
Government allocated Rs, 11.54 crores
in the Budget of 1987-88, But in this
Budget, only Rs, 7.60 crores have
been allocated, Whose calculation it
is? With much Jess allocation of
funds, it is crysta] clear that not even
50 per cent of the Ilast year benefi-
ciaries would get free text books this
year. You can think for yourselves,
whether thig is an act of righteous-
ness or sin, Therefore 1 charge you
of 4 deep conspiracy to demolish the
social welfare schemes of Dr. M. G_ R.
Our noble heartaq leader had envisag-

ed to provide the necessities of life
to all the people by 2000 AD. With
this in view, in the period of 1987-88.
140 Primary Health Centfres and 854
Subh-Centres were opened. But you
say that only 110 Primary Health
Centres shall he opened in the period
1988-89. This proves that the Centre
has no concern for the welfare of the
people of Tamilnadu, M. G, R. named
a University a district and many
roads after {he late Mr, Kamaraj He
also commemorated the birth anni-
versary of My, Kamaraj and declared
the house of Mr. Kamaraj as a memo-
rial. Now, the Cenfre has announced
‘Kamaraj New Harijan Housing
Scheme’ 1T welcome it. The demise of
Dr. M. G, R. came on thirg day alter
unveilling the statue of Pt Jawahar-
lal Nehru in Madras. And now you
have announced the -Jawaharla] Neh-
ru Science Talent Book Scheme’ in
this Budget. I am nappy indeed. But
I woulg like to point out a conspicu-
ous omission in this Budget. I{ was
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M. G, R. who launched 15 State Trans.-
pory Corporations with tremendous
success, These Statz Transport Cor-
poralions have been extoley as exem-
plary in India by the Union Govern-
ment and during the last about seven
years they haye also peen given vari-
oug prizes of appreciation to  this
effect.  Therefore, it was mentioned
in the Governor's Address delivered
in the Tamilnadu Legislative Assemb-
ly op the 25th January of ihis year,
that a State Transport Corporation
would be named after our Dr. M. G. R,
But what happened to that now? You
don’t have to launch a new scheme
but you can atleast complete the al-
ready launched schemes, With the
sense of paralysing calamity, T say,
that by not naming any scheme aftex
Dr, M. G, R, you have thrust a spear
into hearts of 5 crores nf people of
Tamilnadu, Today after haying sub-
mitted th: Tamilnadu Budget in
‘Hindi and English you say.

o -

‘Thae Madhuyra Thamizh Os:ﬁi
Ullahamellam Paravum Vagain
Seidhal Vaendum® . «~-

Ty

[T

Meaning.

‘Let us spread the euphonic  sweet-
ness of Tamil throughout the world’.

Before spreading Tamil throughout
the world, you fry to spread it
throughout 1India. Atleast you give
us the guarantee that those Central
schemes meant for Tamilnadu would
be made availablg in Tamil. In my
maiden speech op the floor of this
august House I said:

“Tami] s the expression »f our
life. Tamil is the expression of our cus-
tom and and convention’.

1 further said:

‘Unless and until Tamil is galso
accepted as an Official Language ot
the country, we will not accept
Hindi’,
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I reiterated ihis poin{ on more thaa
one occasion,

We said that we would have Navo-
daya Vidhyalayas in Tamilnadu, only
if our children are allowed to study
in Tamil and English, We askeq for
our share of this scheme, But you
dig not agree to our suggestions. so
yo refused to give us our due share—
the fund. Ang at this point of time,
I would plead with you—even if it is
with ap eye on thg forthcoming elec-
tions—te accept the aspirations of the
people of Tamilnadu to have Tamil
in Navodaya Schools and grant us
the necessary funds.

In the recent past, we witnessed for
the first {ime 5 nation-wide agitation
by lawyers., All the lawyers from
Kanyakumari to ¥ashmir launched an
agitation demanding the suspension or
transfer of the Deputy Police Com-
missioner of Delhi Mrs, Kiran Bedi.
Bui the Central Government has
been adamant and unyielding How-
ever it is surprising—if perhaps more
shocking—that the Ceatre has trans-
ferred Mr, Devaram from the post of
the Commissioner of Police of Madras
eyventhough  the Police Officer is
known for his courage, uprighiness,
scrupulousness, discipline  duty and
sacrifice gnd has heen rewarded Dby
the Centre on various occasions for
his deeds of bravery, I do not intend
to level any charge agains¢ you, You
can do any change in the administra-
tive set up. But no such change
should be politically motivated. 1f you
look ai Mr. Devaram witp suspicious
eyes, the entire police department
will look at you with suspicion

Mr, Vice Chairman Sir, the Sedhu-
Project was accepted hy the TUnion
Government 30 years before But no
conerete step has heen taken so far
to carry out the project, The non-
implementation of this scheme has
not only retarded the economic deve-
lopment of Tamilnadu but has also
endangereg our security on the coast-
al lines, Had this projectf been exe-
cuted, you would not have to say to-
day that you had to senq our  .Army
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to Srilankg only to safeguard
the interests of India by dismamlng the
forcign powers from the Srilankan soit:
the Srilankan Tamils would not have dicd:
there would not have been any necessity 1o
send Army resulling in the death of our
soldiers: crores of rupees would uot have
been wasted: we would not have had to
boiher about foreign powers, Therefore, 1
urge upon the Central Government to take
ail these aspects intg consideration and im-
piement the Sedhu-Project gt the earliest in
the larger interest of the nation, There is
apother scheme that proposes to link Kan-
nayakumari with Madras by laying East-

" coast road, This scheme was gppproved by

the legislature of Tamil nadu in the year

- 1980 and was sent to the Cenue for i

consent, But is is disappointing to note that
this has been pending with the Centre for
ihe last eight years, I appeal to the Gov-
eroment to allocate funds 10 execute the
Bast coast Road and also to build the
long pending Mannakkudi bridge,

The weavers of Tamilnadu are in a
grave situation, With the incresse of yarn
price the weaving industry has been pushed
to doldrums as p result of which the wea-
vers families have beep starving, In Kanni-
yvakumarj district alone about 50 thousand
families have been affected, In the entire
Tainilnadu about 30 lakhs families have
fallen victims to this unfortuante (urn of
+hould
frinediately  reduce the price of yarn;
abolish the sales tax on yarn; regualte the
public distribution of yarn under the Eessen-
tial Commodities Act; and stop export of
cotton permanently. 45 thousands million
crores cubic feet water of 43 West flowing
riverg of Kerala are flowing waste into the
Arabian sea. In spite of the repea‘ed re-

‘quests of the Tamilnadu Government to

divert the course of thege rivers towards
Tamilnadu, the Centre has been brooding
over the debrig of files all long. This exihi-
bits the lack of interest in the Centre in
any welfare measure,

Kanniyukumari is known for its high
percentage of literacy, But wunfortunately,
there is no large industry capable of pro-
viding more employmen; opportunities.
Good quality rubber is obtained in plentry
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here, The Governmet alone hag 20 thou-
sand acres of rubber estate, In the private
scctor there are 30 thousand acres of
rubber plantation, So, ihe Goveament
should come forward to set up a Jarge
scale rubber industry in Kanniyakumari, An
attempy was made, some 17 years ago, 10
set up rubber industry in Thiuppathur of
Ramanathapuram district. But the Govern-
ment had to incur a loss of Re, 1 crore
in thig abortive attempt, Again thete is
ap atiempt {0 set up the same rubber in-
dustry in Thiruppathur with the increase
of an Union Minister If not very stroegly
condemn such diabolical move, The Minis-
ters should not indulge in anything that mi-
ght harm the national interest and rather
they should carry out fesibility study and
act accordingly, So,l once again plead with
you (0 set up this rubber industry in Kan-
niyukumarj district. You say that Tamilnadu
has been pushed io 14th position ip the
country from 3rd position. (Time pell
rinsgs), I am concluding,

You have only presented this Budget.
What steps have you taken o bring Tamil-
padu to 1st or 2pd position in judustrv?
Why have you not takep any step? Have
you envisaged for setting up any large
scale industry in this Budget? There is ab-
solutely nothing with regard to this. Experi-
ments wetre carried out to set up Zircon
oxida plant in Kanniyvakumari district.
Now, when we insist on this, the Centre
says that Orissg ig z1s0 being cons:dered

for this purpose, The coastal line afl along

the Kanyakumarj districts is rich with the
deposit of Titanium ore, We export about
75,000 tonnes of Titanium o foreign
countries, Bat, when we appeal to you to
set up Titanium dioxide plant in Kanniya-
kumari you maintain silence. We have also
been demanding for ap Electroic Project
in Ooty, Petro-Chemicals Plant in Madras
and Gas based fertilizer Plant jn Tanjore.
But all our efforts have been in vail for
our voice of reason and rights have fallen
of deaf years.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI). Please conclude pow.

SHRI M. VINCENT: Yes, I am con-
cluding,
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*Since the year 1984 we have been ask-
ing the permission of the Centre to set up
Research and Development Cenire for
pumps and Motors at Coimbatore with Ger-
man Colloboration, But the Centre has
not given the permission so far, With the
help of Italian Gonverment we also wanted
to set up Auto Parts Development Centre
at Madras, But the Centre did not help us.
There was another scheme of ‘Modern
Tool Room Training Centre’ to be set up
in Coimbatore with the help of Denmark.
The Centre, again, did not help us, It is
because of the step motherly treatment
of the Centre that there has been little
progress in the industrial sector in Tamil-
nadu, Tn Indiy because of the wrong poli-
cies of the Centre and jts inability to pro-
vide the required raw-materials abou; 1
lakh 20 thousand small scale  industries
have been affected. In Tamilnadu alone,
more than 10 thousand smal] scale indus-
tries have beep affected, In Madurai 4
thousand small scale industrieg have fallen
victims,

During M.G.R's, regime, Tamilnadu was
placed 2nd in small scale industries deve-
lopment. I charge the Centre for pushing
Tamilnadu to 17th place by improper
management of providing the raw materials,
During the period 1987-88, M.G.R's, Gov-
ernment allocated Rs, 27.98 crores for
labour and unemployment, But ip this
Budget you have allocated only Rs, 26.56
crores. The Centre does not know for
which area it should alloacte less found,
Last year allocation by M.G.R, for Rural
Employment was to the tune of Rs, 79.30
crores, But this year the allocation is only
Rs, 78.80 crores, Even though there s
an increase of 16.5 per cent in the plan
outlay this year, the allocation for employ-
ment opportunity is very low. I would
like to ask whether it was right on the
part of the Centre to have done so.
(Time bell rings)

I conclude Sir, two more minutes,

THE VICE-CHAIRMAN

(SHRI
JAGESH DESAI: Please conclude.

Officers) Amendment Bill, 1988

*SHRI M. VINCENT: In Tami] iVadu
alone there are about 24 lakhs of employ-
yed people in the cegister. If you tuke into
account those who have been thiown out
of employment from small scale industries,
the number would increase manifold.
So, dom’t accuse the state Goveraments.
First of all you try to correct yourself.
Electricily is inevitable for industrial deve-
lopmnet, But is it not the Centre that
grants permission for power generation.

THE VICE-CHAIRMAN (SHRI!
JAGESH DESAI): No mew points now.
Please conclude now.

SHRI M. VINCENT: Only two more
minutes,

~ -

THE VICE-CHAIRMAN (SHRf‘
JAGESH DESSAI): Because you see, at
4.30 we want to conclude the debate. There
are three more speakers and the Minister
has to reply,

SHRI M. VINCENT: Yes, 1 am conclud.
ing. *Why the Centre did not grant per-
mission for the 16 crore Appar-Amaravathi
Power Project submitted {0 it by the Tamil-
nadu Government in January 1972, And
who is respomsible for withholding the 20
crore—Shanmuge River Project submitted
in March, 1972? 1t is the Central Gov-
erment, Why do you deny permission even
after a lapse of 16 years, There are nine
projects pending with the Central Govern-
ment right from the year 1972, I would like
to know the reason for their shut-eye atti-
tude. It is because of the attitude of the
Centre, not granting permission for power
generation that Tamilnadu is unable to
develop in the industrial sector. I aiso urge
upon the Central Government (o approve
immediately the proposal to set np an
Atomic Power Station at Koodarkudi in
Thirunelveli district, During the last 6 years
there was no Tamilnadu Budget that did
not make , reference to the Srilankan issue,
But in thig Budget, there is no; a mention
of Srilanka,

| .

L)

-
Now, von should go in for negotiations
with Mr_ Prabakaran. Don’t try (o hunt

oiit Prabakaran, He is not just an indivi-

*English translation of the original speech delivered in Tamil, -
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duul but an epitome of Elem, He is nim-
sell a second Tamilnadu, If there is any
danger to the life of Prabakaran you cannot
face the consequences, | warn you of the
impending  disaster,

It is a matter of surprise that Cauvery
water 1ssue has not been referred to in
this Budget, Does the Centre think that
this issue is apn unnecessary ome? M.G.R.
wanted this issue to be referred to g Tri-
bunal, At this time I echo his voice and
reiterate his views,

THE VICE-CHAIRMAN (SHR1
JAGESH DESAI): Please conclude now.

SHRI M. VINCENT: Only one minute
ples Election. . . Election,

VICE-CHAIRMAN (SHRI
1 DESATI); Now you have already

-ﬂrfor more than 16 minutes,

SHRI M, VINCENT: Please give m¢
one more minute, We are the affected
party, Sir. 1 am speaking on behalf of
97 M.L.As, of the dissolved Governiment.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Youy party’s time was
only 5 minutes (Inferruptions) Please sit
down, ’

SHRI M, VINCENT: Please one minute,

1 will conclude,
t

h. THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): Okay.

sSHRI M, VINCENT: In the Pres:dent’s
address, it was mentioned that Elections
would be held at the earliest jn Tamiinadu,
The Hon'ble Prime Minister also said that
Elections would be held sooy after the
Riectoral polls are revised, The adviser to
the Tamilndau Governor Mr, Sidhu also
had talks with concerned officials, The
Governor of Tamilnadu Mr, Alexander
said thut his foremost duty would be to
conduct elections at the earliest, It is re-
ported that the Electoral Rolls would be
announced on 6th May But now the Gov-
ernor says that the elections to the Co-
operativeg will take place in the month of
October, So, I am apprehensive, whether
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the President rule will continue in Tamil-
nadu till October. 1 want this matter to
be clarified, Tamilnadu never had luw and
order problem. But you do not creag law
and order problem and posipone election
under that pertext. So, once again I appeal
to you to hold elections at the eacliest.

Thank you,

*SHRI THANGABAALU (Tamil Nadu):
Mr, Vice Chirman, Sir, and Hon’bic Mem-
bers, I am thankful to my party and also
to this august House for the opportunity
given to me for registernig my views on
the Tamilnadu Budge: fo. the financial
year 1988-89 As 1 was a witness to the
unfortunate happenings in the Lok Sabha
when our Hon'ble Finance Minister
presented this meticulously prepared Bud-
get smilingly, T wish to point cut with
a heavy heart the behaviour of the opposi-
tion members that day, It was shocking
that those who claim tg work always for
the cause of Tamil and for the rights of
the Tamils were up against the TamInadu
Fudget.

SHRT MURASOLI MARAN: 5ir, he is
referting to the other House,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Please don’t refer to
whit happened in Lok Sabha,

*SHRI THANGABAALU: Such a balan-
ced krdget for Tamilnadu has been present-
ed gfter a gap of 20 years, This is a Bud-
get that wil{ alleviate the burden o’ com-
mop map and ameliorate his living condi-
tions, This Budget will go a long way in
solving the problems of poverty and un-
employment, This Budget, with new schem-
es and more allocationg of funds in all
spheres, I am sure, will bring acout a
rena'ssance in Tamilnadu, 1 congratulate
the Government for presenting this Budget.
Bven though, the estimated revenue raceipts
of Rs. 3,188 crores snd the revenwe ex-
penditure of Rs, 3.405 crores resuir to a
revenue deficit of Rs, 217 cro.es, one
feels relieved that the people of Tamilpadn
have not been burdened with new taxes.
Though, there are no new taxes there are
new schemes in the Budget, T welcome this

*Bnplish translation of the original speech delivered in Tamil,
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gesture of the Government, 1t is the Cong-
ress culture that has announced such mar-
vallous schemes for the welfare of the
people of Tamilnadu with a will to un'do
the wrongs inflicted upon the people during
the last 20 years, letting Tamlcadu to
perish considerably,

Reeling under the unprecedented and
severe drought, the farmers of Tamilnadu
are unable to0 pay back the loans given by
the Government, Having realised the vital
role of farmers in the prosperity of India
and having acknowledged the farmers as
the back bone of the country, now the
Centra] Goverament has come forward
10 help the farmers and already the pay-
ment of co-operative loansg has been post-
poned and the distraint of property for
oollecting revenue and loans has been
stopped forthwith, To save the farmers
from the misdoings of the past, we have
ordereq reconnection of power to ‘agricul-
tural pump sets, We have also postponed
the payment of electricity dues by farmers
by six months. But some Hon’ble
members were trying to stigmatize
such schemes as pre-election stunts.
In all humility, I would say
very assetrtively that our Congress Party
never prepares or evecutes  schemes
with the elections in mind. Our Congress
fought for the independence of the coun-
try for over 62 years without expecting
anything, It has a long history,

Bharathi would say:

“They fought for independence with-
out any expectation”,

Such hag been the attitude of the Con-
gress all along. That is why our leader
Mr, Rajiv Gandhi held elections i Pun-
jab, Assam ad Mizoram after solving
various deadlocks. We held elections not
becanse we thought that Congress would
come to power but because we thought
that the people should have a popular
Government, We held elections to uphold
democracy.

SHRI V. GOPALSAMY. Without un-
derstanding you are applauding. Do you
understand Tamil?

STIR] BHAJAN LAL: Yes. I do un-
der: and,

Tamil Nadu Agricwnal [ RATYA SABHA | (Appointmens of Special 236

Officers) Amendment Bill, 1988

*SHRI THANGABAALU: My Hon'ble
friend Mr, Gopaysamy asks whether the
Hon'ble members are able to understand
my speech. The Congresg people know all
the languages of India and also all their
country men, It is the Congress party that
integrates the people of India. They should
realise this,

SHRI M. VINCENT: Congress is the
party that divides the people.

*SHRT THANGABAALU: We know
you well. The history of Dravidian
parties i well known apd we also know
how they attempted to divide India, (In-
terruptions) After a spell of 20 years of
developmental inactivity, we have bro-
ught in new schemeg for rapid deve” *
meat. But I am paineq to say that =
ble opposition Members went to th
tent of ridiculing the Rs, 27-crore ‘}
raj New Harijan Housing Scheme’ ¢ q
after the late leader Mr, K, K/ SQOV
Only those who do not know the Lgli[ £
mity of Kamaraj and ‘his ideolog's,,
capable passing such remarks. (Inferrup-
tions) .

We stil] feel that Mr, Kamaraj is with
us because we follow his path angq ideo-
logies, (Interruptions) .

THE VICE CHAIRMAN (SHRI JA-
GESH DESAI): He did not interrupt you.
So, please don’t interrupt him. (Interrup-
tions) Let him speak please (Interrup-
tions)

SHRT V. GOPALSAMY. In th. Souve-
amir brought out by the Al India Congress
Committee during centenary celebrations,
they publisheg the photograph of Pattabhi
Seetharamaiah against the name of Kama-
raj (Interruptions) ‘

SHRI THANGABAALU: Mr. Vice
Chairman, Sir, if intertuptions are more,
I shall taike more time,

THE VI('E CHAIRMAN (SHRT JA-
GESH DESAT): No interruptions please.

*SHRT THANGABAALU: I did not in-
terrupt anybody. But tha; should not be
construed that T ap, incapable of inter-

*Baglish translation of the original
speech delivered in Tamil,
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rupting others, If I start interrupting, I
wan’t allow anybody to speak (Interrup-
lions)

We shal] see when we gel chance azain.

Mr. Vice Chairman, Sir, to overcome
the scarcity of drinking water in  Mad-
ras city, Rs, 56 crores have been allocat-
ed in this Budget. And opn an earlier oc-
casion, Rs, 30 crores have been allocated
for the Telugu-Ganga project, [ would
'p_lto bring to the notice of the Hon™-

vMembers that it wag I. who raised the

e, on behalf of Congress on the Iloor

his House, for the launching of the
=rtiugu-Gang; Project. In particular, T
wish to bring it t, the notice of the Hon’-
ble Telugu Desam Party members, T want
to put on record that the progress ip the
Project has not beepn satisfactory ,pg4 pro-
portionate t, the fung given so far by the
Tamilnadu Government,

It was at the initiative of Mrs, Indira
‘Gandhi that the states of Tamilnadu,
Andhry Pradesh, Karnataka and Maha-
rashtra accepted this project unanimously.
But today it is the Government of Andhr,
Pradesh that stands on the way of com-
Pletion of this scheme., Originally, the
Project was aimed only to provide drink-
ing water to the people of Madras. But

" later., the Chief Minister of Tamilnadu,
Mr. N, T, Ramarao changed his mind and
wanted t; make use of this water for ir-
rigation in Andhra Pradesh. Therefore the
sfates of Karnataka and  Maharashtra
are putting up a tough resistence to disal-
low this move. They have also lodged a
complaint with the Centre, This point
has already been made clear by the Hon’-
ble Minister for Water Resources, The
people of Madrag are iy urgent need of
water. Therefore the Government of
Andhra Pradesh should be magnanimous
in honouring its initial promise.

SHRT PARVATHANEN] UPENDRA:
Will you please vield for ;5 minute?

THE VICE-CHAIRMAN (SHRI (JA-
GESH DESAI): He is yielding.
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SHR] PARVATHANENI UPENDRA:
Origimally it was conceived as a project
for supplying Jrinking water io Madrus,

but the practical difficulty ig that the Canal

has to be taken 350 kilometres all the way
through an arid area, which is perpeiually
starved of water-Rayalaseemy area, How
can Thangabaalu expect. .. (Interruptions)

THE VICE-CHAIRMAN (SHRI (JA-
GESH DESAD: No, he is giving facts.

SHR] PARVATHANENI UPENDRA:
I am explaining why it wis changed, Tt
wag changeq because of the aspirations
of the people on the way for drinking
water a3 well as for wuater for irrigatio..
Otherwise one canal cannot carry water ail
through 350 kilometres. That is impos-
sible. The project itself was a misconcep-
tion. That is why it has to be changed.

THE VICE-CHAIRMAN (SHRIT JA-
GESH DESAI): These are the difficulties.
That is what pe is saying.

SHR] PARVATHANENI UPENDRA:
Becauwse it was changed, that is why there
is objection. The entite project was ap-
proved by Mrs. Gandhi znd she laid tne
foundatiop-stone.  She handeq over the
first cheque to the Andhra Government
in the presence of the other Chief Minis-
ters. After Mrs. Gandhi approved it, no-
body chunged it.

SHRI THANGABAALU: 1| ym referr-
ing only t, the changes that took place
after Mrs, Gandhi's approval.

PROF. C. LAKSHMANNA (Andhra
Pradesh). §t is a wrong statement, There
is no change at all. Please be op facts,

SHRTI PARVATHANENI UPENDRA:
No. nothing has been changed afterwards.

DR. G. VJAYA MOHAN REDDY
(Andhra pradesh). Dom’t you want waters
Be frank,

*SHRT THANGABAALU:
water (Interruptions)

We want

*English translation of the original speeth
delivered in Tamil,
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1 appeal to the Andara Pradesh Gov-
ernment through this auvgust House, to
help us in completing the project at the
earliest, [ als, appeal to the Central Gov-
ernment to loke necessary steps for the
speedy execution of the scheme.

We are aware of the various program-
meg launched by the Champion of the
down-rodden, the late Dr. M.G.R;
Therefore to carry on his  Nutritious
Noon Meal Scheme, we haye provided a
fum of Rs, 179 crores in the Budget. We
always support good scheme as we sup-
port gaod people, Thig is 2 telling exam-
ple of our commitment (o the well be-
ing of the people, After the President’s
Tule in Tamilnadu steps have beep taken
to weed out malpractices anq misappro-
priation prevalent in tne Nutritious Noon
Meal Scheme. My Hon'ble friend Mr,
Vincent was trying to find fault ip the
free-foot wear scheme, I wisyp to point
out that we have allocatey 5 sum of
Rs. 10 crores for this scheme, (Interrup--
tions) . Mr. Murasoli Maran was appre-
hensive of the Special Component Plan for
Scheduled Castes and Scheduled Tribes and

the  allocation of Rs. 150 crores for
this purpose. He wsaid that there
was no provision for this fund al-

location in the current year’s Demands
for Grants, A few other Hon’bls Members.
alsy referreq to this point. For the in-
formation of the Hon'ble Members, 1 wish
to say that the Centre allocates funds to
eiach State Government every year for the
welfare of the Scheduled Castes and
Scheduled Tribes. The fund goes direct
to the State Government from the Centre
and a5 such this shal| not be reflected in
the Budget, So, this year, as envisaped,
Rs, 150 crores will flow to Tamilnadu for
the welfare of the Scheduled Castes and
Scheduled Tiibes of the State, There
need not be little doubt about it.

Some Hon’ble Members were referring
n the promotion of the Tamil language

' Tamil culture. Congresy party has
done a tremendous job for the promofion
of Tamil language and literature and also
Tamil culture When Congress was in
power in Tamilnadu, Tt undertook the
task of sending Tamil scholars and fin-
guists to different parts of India and the
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world to propogate Tamil. Some Hon’ble
Members were trying to have a dig at the,
use of Bharathi’s poetic lines.

‘Thae madhura Thamizh Osaj Ula-
hamellam paravum Vagai Seidal Vaen-
dum”’

meaning:

‘Let us spread the euphonic sweeiness
of Tamil throughout the world® referred
to in the speech of Hon'ble Finance
Minister, T would like to tell them that
Tamil is after all not their personal pro-
perty, Tamj| language ig the treasure ¢
about 10 crores of people living WOy,
over,

Mr. Vice-Chairman, Sir, we are aware
of the problems of the weavers al] over
India in general ang in Tamilnadu in
particular. The Congress Movement has
always fought for the cause of the weav-
ing community, Qur beloveq leader and
the Prime Minister Mr. Rajiv  Gandhi
has been holding discussions with various
groups to bring dowp the yarn price. I
hope the Hon’ble Textileg Minister will
bear me out. The Spinning Millg ip the
country are being give, concessions by
way of reduction ip the rate of electricity
charces, And steps are being taken to
regulate the price of yarn,

The Budget proposes to open 110 Prim-
ary Health Centres during the current
financial year. On an occasion 3 few days
before, Mr. Sukul was referring to the
low-rate galaries of the employees of
Tamilnady Government. We all know that
they are the lowest paig in the country.
It shoulg be the concern of both, the
Central and the State Government to bring
about the parity of salaries, There should
not be so much difference between the sala-
ries of the Central  Government and
State Government employees, The Central’
should formulate 5 national Jevel policv
to bring about parity (Time bell rines)
My party has not takep more time. Sir
T have taken only ten minutes,

_THE VICE-CHATRMAN (SHRI JA-
GESH DESAD:. Have five minutes more,
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*SHRI THANGABAALU. Because of
the won-imposition of total pirohibition in

- "Tamilnadu, lakbhs of families are suffer-
ing throughout the State. Now, we should
. be circumspect and should not allow the
constabulary to exploit the situation in
the State, 1t would be in the hest of in-
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: teie'1s ol the people to impose a total

1 am sure this is
sufferings of  our

prohibitiop at earliest.
the panacea to the
motier--folk.

Cavvery water issue hos become a
sphinx-riddle over the years. This
issye  should have been  solveq way
back in 1947. Tanjore district which

-igknown  as the rice  bowel of Tamil-
Nady is slowly jurning into a desert.
Therefore, it is time we settled this
issue. It is our sincere appeal to
the Central Government to refer this
issue to a Tribunal. This Government

. could solve the Narmada and Sutlej
issteg under the dynamic leadership
of of Sh. Rajiv Gandhi. I am also
happy that our Prime Minister is try-
ing to bring the States of Tamilnadu
and Karnataka tp the negotiating
table, )

[}

Some Hon'ble Members of the oppo-
sition bencheg agked ‘what the Centre
ha, done for Tamilnadu? 1 would like

“to tell them that a week before our
Prime Minister Shri Rajiv Gandhi has
announced the approval of the second
phase extension of Salem Steel Plant
in Tamilpadu at a cost of Rs, 300 cro-
res. I thank the Hon’ble Prime Mi-
nister on behalf of the people of Tamil
Naduy for this gesture of goodwill. The
expenditure on the Salem Steel Plant
w91ld amount to Rs. 500 crores in
tots!. (Time beel rings). Five more

"~ minuteg please. Some Hon’ble Mem-
berzs wanted early elections in Tamil-
nadu. I want to remind this House
of the happenings of the Tamilnadu
A-sembly on the 28th January of this
ye:r, The actions of the Speaker at
12 noon to get the vote  of confidence

- for the minority Janaki Government

,arg‘,still fregh in our memaries. And it

H

[ 25 MAR, 1988 ]

(Appointment of Special 242

Officers) Amendment Bill, 1988

was the Genear] Secretary of Cong-
ress, Mr. K. N. Singh; whe was first
1o condemn the undemocratic episode
of the Tamilnadu Legislature besides
denying support to any party to form
an ynpopular Government. Both, Mr
Upendra and Mr., Maran alleged that
the Congress hag stabbed the Janaki
Government in the back. Neithss Mr.
Rajiv Gandhi nor Mr. Buta Singh ever
promised tgo extend support her Go-
vernment at any point of time.

SHRI M. VINCENT: Only with
the Promise of Mr. Buta Singh oqur
Holy Mother Janaki formed the Go-
vernment. It is a fact. (Interruptions).
With  the consent and  the koow-
ledge of Mr. Buta Singh and the Prime
Minister only our Janaki took oath.

SHRI THANGABAALU: I refute
whay Mr. Vincent says. (Interruptions).

]

THE VICE-CHAIRMAYN (SHRI JaA-
GESH DESAI): Mr, Vincent, why are
you interfering? Please o not do so.
Mr, Thangabaalu, pleage conclude.

*SHRI THANGABAALU: The Go-
vernor installed the Janaki Goverm
ment under the provisions of the Con-
stitution. The Janaki Goveinu:ent fell
because of its inability to prove its
strength and not because of Mr. Rajiv
Ganhdi or Mr. Buta Singh. (Interrup-
tions) .

. THE VICE-CHAIRMAN (SHRI JA-
.GESH DESAI): No, please. He has
. no{ interrupted you.

7
v SHRI THANGABAALU: Those who
+ have gone through the statement of
ﬁ’l Mr, Rajiyv Gandhi know it well. ‘The
stalement declared: '

‘The Congress Party will support
the undivided legacy of MGR’
¢y (Interruptions)

. THE VICE-CHAIRMAN (SHRI JA.

"JGESH DESAT): No argument here,

*Fnglish Translation of the

Original Speech delivered in Tamil,
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SHRI M, VINCENT: What is the
meaning of ‘undivided’? There is no
party in the name of ‘Undivided
ATADMK’ (Interruptions)

SHR; THANGABAALU. [ would
like to say... (Interruptions)

SHRI M, VINCENT: [f there is
unity whal is the necessity of Con-
gress support? There is no undivided
ATADMK.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): You were given 135
minutes’ time,

SHRI THANGABAALU: 1 feel the
Han’ble Members do not understand
English. That is why all this trouble.

They say that we, the Congress
people, stabbed them in the back. But
respectfully, I would like to ask the
Hon'ble leaders on the other side:
who installeq the AIADMK Goyern-
ment ip Tamilnadu in 19842  When
Dr. M, G, R, was away in America
for treatment, it was our Han'ble
Prime Minister, Shri Rajiv Gandhi,
who extended the support of Congress
and went in for an electoral alliance
to see Dr. M. G. R, as the Chief Minis-
ter of Tamilnadu, Are we thankless
people? We do not want you to show
us any gratifude, But the people of
AIADMK know the truth And his-
tory will speak out the truth, (Inter-
ruptions) But the country will identi-
fy those who shcy ingralitude, The
people will come to know,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Please conclude now,

SHRI THANGABAALU: 1 am con-
cluding, Sir,

THE VICE-CHATRMAN
GESH DESAIy.
now. o

(SHRI TA-
Only two minutes
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*SHRI THANGABAALU: I would
like to tell those who ask for early
poll, Congress will hold elections at
the earliesi because it believes in de-
mocracy, We understand the feelings
of the people and know their aspira-
tions, that is why ye have come out
with a tax-free Budget, The moto of
Mr., Rajiv Gandhi is to work for the
well being of the masses, | wish to
say a fey words on whay Mr. Maran
referred to. He said at one stage:

‘T can’t understand (Interrup-
tions)
THE VICE-CHAIRMAN (SHR] JA-

GESH DESAI: Minister will answer
him, Don't worry about that. Now,
please conclude, . . -

SHRI THANGABAALU: Apn Hon'ble
Member was asking as to why nofthing
has been named after Mrs, Indira
Gandhi or Mr, Sanjay Gandhi,

SHRI V, GOPALSAMY. You have
not understang whay he said.

SHRI THANGABAALU: 1 have
understood. (Interruptions) 1 am not
misleading. I want to tell them one

thing., (Interruptions)* Pt. Jawaharlal
Nehru and Mr, K, Kamaraj fought
for the independence of this
couniry, Can’t we name schemes
after them? Then, after who shall
we name the schemes? Mr, Mara
and other made allegationg that Con-
gress is afraid of facing elections. 1
say it once again. Congress is a
people’s party so it is never afraid of
facing alections. They also said that
Congress cannot form Government
in Tamil Nadu even affer 100 years.
But 1 challenge today that eyen if
electiong are held in 100 days it is
Congress that will form the Govern.
ment. Congress is doing its hest to
work for the developmen; tha; has
been retarded during the last 20 years,
Congress party functions on the prin.
ciples of democracy, socialism and
secularism. The day when Congress |
forms the Government in Tamilnadu
can be called thy ‘Golden Day’. Then

$English translation of the original
speech delivereq in Tamil
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alone the ideologies of Mrs, Indira
Gandhi, Mr, K. Kamaraj and our
Hon’ble Prime Minister Mr, Rajiv
Gandhi cap be pursued and 20 point

 programme be implemented, Then

~

alone the people of Tamilnadu can
have the bliss that the rest of India
is having now. (Interruptions) If we
can’t name th. scheme after Kamaraj,
tell me whose name js worthy of it?
(Interruptions)

Again I say that Congress is never
afraid of facing the electorate, And
no Dravidian party can form Govern-
ment without the support anq mercy
of Congress (I), The people are fully
aware of the corruption that has be-
‘comie rampant during the 20 years of
Dravidian rule. (Interruptions) Fol-
lowing the path of Smt. Indira Gan-
dh: under the leadership of Mr. Rajiv
Gandhi, we are sure that we shall
form the Government in Tamilnadu
ang make Tamilnadu a land of bliss
and plenty,

Thank you, Jaj Hind!

[Sraareaa (st g0 gAAaRa)
T g 1]
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*SHRI V., RAMANATHAN (Tamil
Nadu): Mr, Vice-Chairman, Si., I am
thankful for the opportunity given to me to
speak on the Tamil Nadu Budost for the
year 1988-89. T am happy that the cham-
pion of the poor, the late Dr. M_.G.R,
has been awarded ‘Bharal Ratgy pos-
thumously in recognition of his services to
uphold the unity and integiity of this
country and to ths well being of the pro-
letariat. 1 am also happy that various
social schemes, that emanated from his
noble heart have been envisaged in the
Budget with necessary fund allocation.
Some Hon'ble Members made references

here to the award of Bharat Ratpa., I

would like to tell them onething, Many
leaders of various political parties have

“adorned the office of the Chief Minister
of Tamilnadu. But it is only our Revolu-
tionary leader Dr, M.G.R,, who adorned
the office of the Chief Minister of Tamil-
nadu for 10 years after facing the general
elections thrice. On all the three occa-
siong he was voted to power with a mas-
sive mandate for he was the hearts darling
of 5 crores of people, The culture and
the ideologies of the people of Tamilnadu
have no parallels in the history and be-
ciuse of this very fact, Tamilnadu differs
from the rest of India on wmany counts.
Only those who are ignorant of the rich
culture and profound ideologies of the
Tamils can level wild allegations in order
to satisfy their ego.

If there i such awareness and ideolo-
gies all over India, this would be the land
of peace, [ was, however, pained to
listen to an Hon’ble Member who was
making an abortive attempt to defend
Sati by laying his hands with the ele-
mentary knowledge of some incidents of
reported self-immolation. Thers was a
deliberate attempt to draw parallels bet-
ween Sati and self-immolation, Tt is my
bounden duty to put on record as to how
Sati and self-immolation are poles apart.
However, [ should not be misunderstood
ag one, defending self-immolation. T know
bayond all doubt that self-immolation is
an eruption of morbid feelings, But, try-
ing to yoke Sati and self-immolation would

*English translation of the original
speech delivered in Tamil,
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Sati is observed ag a religioug ritual in
the North India self-immolation is the
rarest of the rare act committed in frenzy
by some one either on the death of =
gigantic leader or on a tragic event Sati
is a social taboo with strong religious
overtones. But the Hon’ble Member was
trying to hammer out a new theory by
tying up both of them.

On 26th January, 1965, before the dawn
of Dravidian era in Tamilnadu Polity,
Hindi was declared as the National Lan-
guage, This created an unprecedented
rampage in the state forcing the people
to protect the interesty of their mother
tongue at ‘al} costs, At that juncture, one
Sinmasamy of Trichy committed  self-
immolation shouting slogang against the
imposition of Hindi and the Government,
The anti-Hindi agitation spread like wild
fire throughout Tamilnadu. TLakhs of
people courted arrest.  Shoot at sight
orders were issued killing hundreds and
inuring thousands of people, The late
Mr, Bakthavachaiam was the Chief Min-
ister of Tamilnadu then, After that trau-
matic epidose, the then Union Home Min-
ister Mr. Gulzari Lal Nanda said of Mr.
Bakthavachalam that ‘he ctood like a
rock’. Thig is how they were satisfying
their ego by complimenting each other
for their shooting-spree.

Even on the demise of Pt. Jawaharial
Nehru people sacrificed their lives. When
Mrs. Indira Gandhi was assassinated peo-
ple sacrificed their lives. This is 5 result
of emotjonal outburst where heart takes
over the job of thc head. And let me
say once again that T do not approve this
xind of morbid feelings, But the fact re-
maing that, those who sacrifice their lives
on the demise of great personalitieg do so
in a fit of frenzy, because they are unable
to stand the concussion and the pang of
sorrow for they have venerated them all
along their life, Their leaders were
everything for tnem. Those people, who
had superabounding love for Tamil, could
not stand the mortal blow on their mother-
tongue inflicted by the imposition of
Hindi, They sacrificed their lives to save
their mother-tongue. They said ‘Let us
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fall to save our mother-tongue”, So, it
would be patantly naive to yoke Sati and
self-immolation.

An Hon'ble Member was levelling wild
allegations, going to the 2xfent of accus-
ing someone of having wanted to commit
Sati on the demise of Dr. M.G.R; [ do
not know at what stretch of imagination
such unimaginable allegation can emanate.
There i, not an jota of truth in it I
refute this charge and condemn such alle-
gations, R

LN

I'-My Hon’ble friend Mr, Murasoli Maran
was referring to the proposal of giving a
monthly pension of Rs. 250 to 100 oduvars
(priests) above the age of 60. He was
pleading for reduction of their age limit,
But 1 would like to say that politicg should
be freec from religion. Politicy and reli-
gion should not be mixed because, we
have the bitter experience of Punmjab, We
also have the bitter experience of great
personalitieg falling victims to the rebound
of the mixing of politics and religion.
Every individual is free to practice amy

religion of his choice, Therefore  this

choice should not have any intluence in
politics, let alone in adiministration,

Because of the limitation of time, I
would like to highlight only certain as-
pects of this Budget. The Government of
Tamilnadu has been incurring heavy fin-
ancial loss amounting (o hundreds of
crores every year because of the imposi-
tion of a near-total prohibition through-
out the State, The State Government has
also spent crores of rupees for various
social welfare programmes. So, the State
Government is not in a position to open
large industries in the State, So, the
Centre should come forward to give spe-
cial grants to Tamilnadu to open laige
scale industries, T also wish to draw the
attention of the Centre to the plight of
farming in Tamilnadu, Even the histori-
cal resources and reservoirs of water in
the State have dried up because of the
failure of monsoon. By and l‘arge,"farming
hag come to depend on motor-pump sets
which in turn depend on eclectricity. But
unfortunately, there iy about 60 per cent
power shortage in the State and thig sti-
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fies the hitherto flourished farming. So,
1 plead with the Centre to allocate more
fupds to the State to help increase the
power generation capacity,

There is 'a number of small irrigation
schemes in the State that have remained
neglected right from the time of launch-
ing them some 50 years before, Many
yeservoirs and system tanks have  also
met the same fate. If desilted and reno-
vated, they would be of considerable help
to farmers, Tamilnadu, known for its
green revolulion, is heading towards a
jcopardly in agricultural production as a
result of the denial of due share oy Cau-
very water. The consequences would be
disastrous if remedial measurcs ore nab.
taken on war footing But the fund allo-
cation for irrigation projects is very less
in the Budget, Even if this allocation is
doubled, the fund won't sufiice. So, 1
plead with the Government to allocate
more funds for this purpose,

The underground water level has re-
ceded considerably making even tube well
irrigation difficult. So the Geovernment
should help the farmers in installing
modern methods of irrigation, Like the
apprehension of Tanjore district turning
into a desert with the Cauveiry going dry,
there is also a fear of about 200 villages
of 3 taluks surrounding Necyveli Lignite
Mines, tuining to wear the look of a
desert because of the non-stop pumping
out of underground water from the mines
by giant-like engines, The sub-scil water,
earlier available at a depth of 40 feet
has receded to over 200 feet in these vil-
lages. And because of this pumping out
of water, the sea water nearby, has start-
ed flowing into the underground waters
courses turning the lands saline thus mak-
ing cultivation difficult, This is" a very
serious problem indeed. The Government
should find an early solution for this,
And the water pumped out from the
mines should be equally distributed to
the affected villages for the purpose of
irrigation,

THE VICE-CHAIRMAN (SHR]I H.
HANUMANTHAPPA): Please conclude,
Mr. Ramanathan, -
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SHRI V., RAMANATHAN: 1 want to
point out one thing with regard to certain
rules of the Pubiic Sacion Uaderiihings.
‘_; It is saig that there is ny provision  for

reservation of jobs to the lo:nl people

of the area where such Undgitakings are
- locataed, When the question of giving
© employment to the membai, of those
. families who were affected in ths process
of land acquisition for Neyveli Lignite
Minzs arose, the authorities w.re refer-
ring to that rule. But I see no logic in
this kind of bracketing, In case of open-
mng of other Public Sactor Undertukings,
the affected parties, by way of land acqui-
sition etc, are few But in case of Ney-
veli, alout 30 villazes have been vacated
and their lands acquired. They have no

—-avocaition to depend on, There are both,

well educated and uneducated  among

them  So, I plead with th: Government
not to take shelter under that rule and
deny the right, of these ntoor  people.

These affected people should bes  given

employment there according to  their

qualification.

THE VICE CHAIRMANW (SHRI H,
HANUMANTHAPPA): Pleasc conclude

" -
SHRI V. RAMANATHAN: Plelse
give two minutes more.

There are about 24 lak'as of unemploy-
ed people in Tamilnadu, This is because,
no industry has come up in the last 20
years ,The Government can atleast go in
for the expansion of large scale indus-
trieg like BHEL, An industrial complex
can be created near Neyveli to feed the
Lignite Conporation with the necessary
items like machineries and spare patts.

1 also urge upon the Centre to provide
necessary grants to the Tamiinadu Gov-
ermment to bring the salaries of its emp-
loyees on a par with thew counterparts
of the Central Government, The Govern-
ment should also help the States finan-
cially so that the scales recommended by
the Uuiversity Grantg Commission are
implemented in toto in all the Universities
and Colleges, With these words 1 con-
clude,

Thank you.
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5.00 p.M,

SHRI B, K, GADHVI: Mr. Vice-
Chairman, Sir,. ..

SHRI DIPEN GHOSH: Arc you going
to speak in Tamil or Gujarati?

SHRI B. K, GADHVI: I wish 1 was
able iy reply in Tamil,

SHRI DIPEN GHOSH: When you are
piloting the Budget and the Appropri-
ation Bills of Tamil Nadu you should
speak in Tamil,

SHRI B, K. GADHVI: A; per the
wishes of my dear friend and with a view
to identifying myself with the State Legis-
lature because we are dealing with the
Budget of Tamil Nadu, [ would only say
“Membergal anaivarnkkum panri; vanak-
kam.”

SHRI MURASOLI MARAN: You
should have said it in the end, not in
the beginning,

SHRI B. K, GADHVI: He has askal
me io do it in the beginning

SHR] DIPEN GHOSH: You should
have said it at the 2nd, You huve started
from the end,

SHRI B. K, GADHVI: Sir, I am reul-
ly thankful to all hon, Members who
have participated in this dcbate, This
Budget is a very comprehensive one, In
the thrust areas, we have tried to give
more allocaitons with more better schemes
in relation to the urban as well as the
rural sector, the agricultural as welH as
the industrial sector as well ag welfare
measures for the poor peopl:, weaker
sections and the Scheduled Castes.

Some Members pointzd out that we
should not compare the Budget alloca-
tions for the next financial year with the
current year’s allocationg but with  the
revised estimates for the current year T
believe this should be amismatch because
this can only be known when we come
up with the revised estimatss for the next
financial year, 1988-89, Prescntly, 1 would
say, to have a better harmony and con-
gruity, comparison of the allocations with
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the allocations made in the last year's
Budget would be more reievant, In this
regard Sir, in the area of ugriculture, the
stepping up compared with the year end-
ing is 6.5 percent, In regard to the capital
outlay on Agriculture, the step-up is 33.3
per cent. In the area of industry, the
upgradation is 12.5 per cent. In the area
of rural industries, the step-up is 57 per
cent, The capital outlay on  industrial
development is 40 per cent more than last
year,

SHR] MURASOLI MARAN: You
should compaie it with the revised esti-
mates. You are comparing it with the
Budget estimates. It suits you,

SHRI B, K. GADHVI: The revised
estimates would come later on.

SHRI MURASOLI MARAN: When
you compare the allocations  with the
revised estimates, you will find that they
are less, -

SHRI B. K, GADHVI. 1 hope and be-
lieve that when the revised estimaics for
the next year, 1988-89, for which we are
presenting the Budget now come
then perhaps this stepping up would be
maintained, but presently since I do not
have figures of the revised eslimales which
are still to come, it is not wise on my part
to compare the revised estimates of the last
year. (Interruptions). They are not fcr the
year 1988-89, they are for the year 1987-
88,

SHRI MURASOLI MARAN: You should
compare it with that,

SHRI B, K. GADHVI: Therefore, in
these areas, as | submitted, in the area of
education, medical public health and wel-
fare to Scheduled Castes and Scheduled
Tribes, the upgradation is to the cvtent of
double the figure, I can give the figure. Tt
is 16 per cent in education, 11 per cent in
medical, 27 per cent in welfare to Schedul-
ed Castes and Scheduled Tribes, 19 per cent
in public health, for welfare of backward
classeg it is 14 per cent, Also with a view
to constructing rural infrastructure of roads,

Tamil Nadu Agricultural [ RAJIYA SABHA ] (Appointmeny of Special
Officers) Amendment Bill, 1988

bridges, etc. the outlay is 26 per ceni more
than the last year’s budgetary outiay. Thus,
you would appreciate ihat all thesz areas,
as I have staled earlier, have been taken
care of despite the fact that theve is a fin-
ancia] stress gnd constraint on the State,
despite the fact that there has been a
drought situation in the State.

Some hon, Membes raised the points
about the special component pian und I
was sOITy to observe that evep a very stu-
djous Member like Shri N, E, Balaram,
raid wa. he aid pot find :nyth'ny about
the special component play whep he went
through the Budget papers.

SHRI N. E. BALARAM: Would you
yield for a minute? You are speaking_
of the figures, but when you
figures, do you take into consideration the
growth of inflatiop over the last year?
Cap You tell me the bases of upgradation

256
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of the Budget? -

SHRI B K. GADHVI: That 1s 4 sepa-
rate issue which could be discussed on &
separate platform, Growth of infliicn, its
fall out, ctc, they have wider mplications
and connotations, but I was telling gbout
the special component plan, They maks
the issue that they do not find it in the
budget papers, Now, Sir, this is the spe-
cial component plan for Scheduiz] Casies
for 1988-89 prepared by a Social Welfare
Department of the Government of Tamil
Nadu. The special component plan is not
meant for only one sector or onz area, it
takes into account the compherensive deve-
lopment and ameljorating process bzlong-
ing or partaining or relating to the back-
ward classes. Therefore, T can say that the
flow of funds or benefits under the special
comporent plan has been quantijed only
from givisible schemes which are 31! there
in the budget papers. You can compare
that in the divisible schemes under ths spe-
cial component plan, The break-up iz as
under:

Agriculture—Rs. 763.03 lakhs, land re-
forms—Rs, 2 lakhs, Special area program-
me for rural development—Rs_ 890.00 Takh,
soil and water conservation—Rs 24 ]ikhs.
animal husbandry—Rs, 23.42 lakh, dairy
development—Rs 0.05 lakh_ fores:s (so-
cial forestry) Rs. 503.20 lakh, community
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develooment—Rs, 1628,82 lakh. [ would
only give major heads, Power development
Rs, 324.00 laks, general  education Rs,
888.63 lakh. Taking all the heads together,
* the total comes to Rs, 150 crores.

SHRI N. E. BALARAM: May | gsk one
qiestion? 1 do not raise questions.

SHRI B. K. GADHVI: This wag the do-
cument prepared in 1987 for the year
1988-89 when Tamil Nadu Government
was there. This is not a new innovation.
(Interruptions), 1 am sorry I cannot go on
yielding to your running commentary.

Mr. Sukomal Sen and Mr. Balaram
also_raised points about power, drinking
water and handloom workers, T would say
that so far as power is concerned, we are
aware that there is a power shortage in
Tamil Nadu, It ranges between 40 to 60
per cent, Therefore the State Budget for
power has been supported by  provision
in the Centra}] Budget for power genera-
tion in Tamil Nadu, Apart from the Mad-
rag Atomic Power Station and Neyveli
powey station which are already generating
power, the Central Plan for 1988-39 in-
cludes 270 crores for Neyveli power project
and the main component js Neyveli expan-
sion which will have four anits of 2160 MW
each by 1991. Also in this Budget a major
portion of the outlay has been allocated for
power,

A point wag raised about the jgricultu-
rists* power bills, Hon, Members arz aware
that so far as small and marginal farmers
are concerned, power is given to them free
of cost. So far as big farmers are concerned,
it is given at a flat rate, So far as debts
-from cooperatives anq other thine~ are con.
cerned, they have already been waived, 1'ast
year’s waiver comes to around Rs. 120
crores, subject to correction, Thus i, the
area of agriculture, greater care has been
taken.

ot -
.

3o far as drinking water to Madras city
is concerned, Andhra Pradesh Government
should show j liftle mote enthusiasm, They
are already showing enthusiasm, but a
little more s needed because some amount
was already piven in the past and in this
Budge; 30 crores have been given.
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SHRI PARVATHANENI UPENDRA:
You clear the project,

SHRI B. K. GADHVI: In this year's
Budget also, Rs. 30 crores have been
earmarked, So far we gave to Rs. 47 crores,
Al] totalled it will come to Rs. 77 crores.
That is why I request the Andhra Pradesh
Government., ,

SHRI PARVATHANENI UPENDRA;
You have to formally clear the proiject.
Do it quickly, At least for the clections
you do it.

SHRI N. E. BALARAM: And add a
little more amount this year.

SHRT B. K. GADHVI: Some of the
Members accused us that we are just
shedding crocodile tears so far as the pro-
blems of Tamil Nadu are concerned. I
would like to say that the Members sitting
opposite are just showing vampire’s love
for them,

SHRI MURASOLY MARAN. The vam-
pire is with you,

SHRI N. E. BALARAM: Would you
clear that project?

SHRI B. K. GADHVI. 5o far us Cau-
very water is concerned.. .

SHR! DIPEN GHOSH: Congress (I»
could not stand on its own legs.

SHRI B, K. GADHVI: These are politi-
cal matters. I am dealing with finance and
budgzt, Home Minister is here gnd he will
touch all those points,

So far as Cauvery water is concerned,
Government of Indin is aware
of the problem  and shall try
to  find a solution  in  consul-
tation with the concerned States—Tamil
Nadu, Karnataka and others, That is al-
ready receiving attention, I have already
said that yesterday in the Lok Sabha,

So far ag irrigation facilities fo,y Tamil
Nadu and the drinking water problem are
concerned, we are all aware of these. We
also do mnot fike that State’s Budget should
be discussed in Parliament, We are not
happy about it, But this is 5 compulsion
tecause those who claim to be the success
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sors of MGR could sot hold the reins to-
gether, They fell apart and we had no
option, Otherwise we would have been very
happy had there been total unity between
the successors of MGR; they would have
run the State, But we cannot help it, I
would say that even the Government here
does not like that we should go on presen-
ting State budgets, but there are compelling
circumstances, We cannot help it and we
cannot shirk the responsibility, Mr, Maran
also referred to the revised estimates, I
have already replied to that,

He referred to the Kamaraj Housing
Scheme and to the Book Scheme named
after Pt. Jawaharlal Nehru, the Scientific
Book Scheme, If Kamaraj was not the man
who all throughout his life tried to bring
amelioration of the conditions of the
weaker masses, then, who else was there
in Tamij Nadug

SHRI MURASOLI MARAN: This has
been wrongly understood, I did not object
to it at all, In the name of such great
leaders, T asked; why you create puny
schemes,

SHRI B, K. GADHVI: I am coming.
He was a man in whose heart the interests
of the weaker sections wag most dear, We
have given this name, The Scheme is more
innovative because—what is this Scheme?—
the scheme is not just to put thatched huts
but to have fireproor housing, You know,
in communally sensitive areas and villages,
when there are tensions, whén there are
conflicts, whep there are claghes; then the
easy thing is to put fire into the huts of
the weaker sections, Therefore it is 5 new
idea of making fireproof huts that has come,
and it is being implemented.

SHRI MURASOLI MARAN: Arc you
going to build huts? T thought, you were
going to build concrete houses,

SHRI B, K. GADHVI: You cannot have
any objection. So far zs the Scientific Book
Scheme is concerned, I think there was so
greater visionary than Pt, Jawaharlal Nehru
in the area of scientific innovations and
development of this country, Therefore, to
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attach his name to the Scheme is most apt
and proper, You cannot have any objec-
tion, Mr. Jaswanl Singh rajsed objection
to it, But, I think, that is not a correct
approach, If we name any institutions after
persons who were most able and whose
names could most ably and properly be re-
membered by posterity then what is wrong
in giving those names? Everybody is giving.

SHRI DIPEN GHOSH: He is turning
in his grave,

SHRI B. K, GADHVI: In your days, the
Irwin Hospital, a hospital from a very long
time the British times, was newly baptised
a new hame wag given, and nobody raised
any point, To term it that it is not proper
is not a proper approach,

Sir, I think, his speech was only full of
oratory and not much substance. He crili-
cised the Budget as hollow and everything,
but in his own speech eloquence was much
more there, oratory was much more there,
But, I think so far as the substance is con-
cerned, T could not find anything,

SHRI GHULAM RASOOL MATTO:
Rhetoric.

SHRI B, K, GADHVI: It was more
rhetoric and devoid and bereft of substance, .
He made a comparison between sati and
self-immolation. Although 1 do not approve
of self-immolation and T do not approve of
sati also, that comparision was also miscon-
ceved, Here you glorified, eulogised the
ten persons as satis which is not being done
there, T would say that the State Govern-
ment has not rewarded any man who has
committed szlf-immolation, When such
people, such sentimental people committed
suicide in this type, when their families
came to grief, then, just to give succour to
them as when a man in Government ser-
vice commits  suicide, we would
provide ‘a job to his kith
and kin and give some help
just to give relief, only succourt, some
amount from the Chief Minister’s Fund was
given, Tt was not given from the State ex-
chequer, It was on very humane and com-
passionate groundg just with a view to give
succour to the distressed family, bereaved
family, and nothing more than that, So
that point cannat have 5 comparison with
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sati, Nobody says that Rajasthan s back-
ward., We say that this custom is back-
ward, it is barbarous, Raja Rammohun Roy
fought long time back against it,

SHRI-GHULAM RASOOL MATTO:
Why does the Home Minister not bring an
anti-self-immolation bill just as he brought
the Anti-Sati Bill?

SHRI B. K, GADHVI: I would say,
sucide is an offence,

SHRI DIPEN GHOSH: At least 100k for
Mr. Gadhvi. .. (Interruptions) .

SHRI B. K. GADHVI: Sati is an offen-
ce. But after the commission i¢ ceases to
be an offence beacuse you cannot punish the
culprit. Oniy the attempt is ap offence. It
is suicide. )

SHR1 GHULAM RASQOL MATTO:
They have institutionalised suicide in the

Form of Sati.

SHRI B, K. GADHVI: The diiference
between suicide and the commission of
Saii is that here you prompt the lady, you
enconrage her, you give her drugs you give
her sedatives everything, you glorify her
heating the drums and you take proces-
sion. There is g lot of difference, Commis-
sion of suicidz is everywhere in the world,
even in the highly developed countries, But

- that you cannot prevent by law, It depenrds
on the man, Even the scriptures say that
suic.ide is the greatest sin gn Earth. But in
Sari, T think there is some difference, That
is why the Home Minister had to come with
an explanatory and punitive legislation.

SHRI PARVATﬁANENTI UPENDRA:
From offence, you arz going to eligion
new,

SHRI B, K. GADHVI: Mr. Vincent re-
fetred to the mid-day meal scheme. The
Finance Minister has already stated in his
Budget speech that all the existing welfarc
schentes are continuing schemes and they
w:] continue wity zeal and vigour.

Sontebody criticised about toning up the
administration. Ts there never room for
toning up the administration? There is al-
ways toom for the better. It does not have

—mm e ma wn
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any refiection on the past regime, but there
is always room. If the Government of
India is doing so, it should ot be objested
to. In the areas of Civil Supplies and Pub-
lic distribution system and jp other activi-
tics we are toning up the administration.
We have a Deputy Inspector General of
Police for civil supplies also to check the
cooperative departments, revenue depart-
ments, to monitor raids etc. so thag leak-
ages are not there. Should we not do it?

Then you stated that it is a political
Budget, Do you mean to say when election
is to come, welfare measures and schemes
should stop? Do you want to suggest that
wz should stop all welfare measures and
schemes and all on--going schemes? Do
you mean that everything should come (o an
end? This is not an election Budget, On
the contrary some of your speeches are
election speeches, So far a5 election is con-
cerned, although Buta Singh Ji will say on
this, yet T would say that we are not afraid
of it, Ravision of electoral rolls is actively
going ‘on. By early May it would be over.
Thereafter, after the decision as per: the
circumstances that warrant, it would be
held.

The last spzaker spoke about the Neyvel;
Lignite mines and the water logging, the
lagoons and the salinity of the land and
pumping out the water and giving it for
good purposes, Certainly these are specific
points which would be addressed 1o the
concerned corporations for finding out a
solution,

With regard to the specific points which
have bzen raised by the Members, I do not
wish to touch them because I would have
them called out to be sent for considera-
tion to the concerned departments,

So far as the State Governament emplo-
yees are concerned, the Fourth Pay Con:-
mission appointed by the State—not the
Centrc—had given jts recommendations.
That recommendation has been accepted
by the State and they are already receiv-
ing their pay in accordance with that pay
Commission’s Report. But so far as the
dearness allowance is concerned, the State
Government employees are pdid as per the
Central Government -norms, The Fourth
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Pay (ioinmission appointed by the State
Government gave its recommendations and
they tave been implemented from October
1984 vnwards, So, in the area of Decarness
Allownace they follow the pattern of the
Centrtd Government; in the area of pay
scales they follow the pattern of their own
P2y Chmmission.

With these words again T would say
‘Vanabkam’ to all the hon, Members and
commend this Bill to the House,
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L% g5 Ga § wEl gr, ¥we & WY
N ar Umil WERE T 4TE &
wHY § ®wiT w8 aTaw fEw & SN
ST, 30 R & ETHET us
HRF T Gwe SEH GeRIT BT HART &
AR T &g wemrAT  <rweuty o
U fafy-qd® g & Sud wyWId )
TE WTT EY OF Fawfay FAET R,
ol T el & T wee g
R §a &&7 & ) wagr g |

wgr wRiA W ogw asevlhwrea
¥ IW ge W, e wm urgae
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WaRHE wEl WD, &9 S gR aTEd
g P TP SHIFHCEH am %r SIE
aifa® g & Q@ #W w9 zﬁz foigmr
i g7 FAH WH A, IAd T
gifeamiz &1 qur fRdaw @1 48 ar
wwae g AL fwaus o o & qeadr
g f 3HAr 1 & WIRET §RE,
TrodlouFo ¥ HAFT TG T, TEAWI
o B I TE TR gRR
dwz Fr g% #y Ry &, v g
oRRTE T ST < 3 afemTg A1

ST, awﬁ :‘f, gaﬁwz-r TET
Y, off ¥R& &t ¥, T AT A, w
T O™ EHEEE WYY TOeNW B NI
vy, ST WIRET YEEMT TEal S
T oagl | yg o OF NI FAe
g wuieren aw g, Rwd o gw
GIRARTE, BT 4§ IOT §g 36§
¥ foudw L ford o Faw afia-
g & & afer R AW & wew
F TEH TUAT QURTH & §F, HUWT
HRfEU ] R | WET RGN gerEEe
% faT gHIR 36T wTOY w0l 5 g
ga‘rﬂ'a SEd wEY T W Eao@
Ir q s HEw Fi ag HgnT qTETI'
fe 98 & @i §6Se &5 A® gom,
agf SHT 3z & @l a1 47 3§ &%
# aryT FRT 9T b g, Wl {
SiTdy, US Sl US GGas &gt AT
FUO GG | SEY & & gHiR &Y
A6 CoFm AT ST §, g
Fwe quwd T wiR FaRET ey
s frafed g & SNGT wdww
ARGl ;w uw for o gwd S
fug wgt foar |t wediE Ay g
fe T$ & oo oF 98w IGAT g
SANT | SuE gre o o fafged
g & frales & oo durdr AT
gnfy, &g g oo

q yg gt ?TE"H’ n 39 3w
& HHY B TS g wmfer ot
& otk o feq @ off Fag )
NI AR 7 g W AT WY 2 )
WL A AR A TG FLT 4
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#3065 ga ToEwT 78 1, T
€T FWT ATEN N A ARF
AN qF drer @7 ww fear w3l
IF FT OGIE § AUQUR-EIET BT
ey fear ar 1 wq I3 WETG §
qyrgar & ST Fo g @r Ar Sre
gRoFo Yl ¥ IWEr e fHar HIX
g o8l Ay W ¥ 5 Srouwod
yrdf wr fq<r g QT &1 W &g
¥ o T fear w37 & FIT AR
euweds & wAAIT qyew, foIT
W agt ¥ fygras 9, Sgha Sa@r
@eq frgr ok 9 W Fgr
TFAT B FG fF gH ITU W wwaAT

~ A4 FF &, 3@ A W =fgy

WIS 978 FUT A& T 5 ag
gt ATHT w3 7 gAY qg 2 wA7-
#z it e § FE Sogsar fearg)
.. (Smag@E)

SHRI MURASOLI MARAN: At that
time, we did not meet the Governor at
all,

SHRI BUTA SINGH:. But your
people supported it,

SHR] MURASOL] MARAN: No, I
am sorry,

SHRI BUTA SINGH: Did you sup-
pory Janaki Government inside the
House?

SHR; MURASOLI MARAN: No, We
did not support, We voled against
Janaki Government,

SHR] BUTA SINGH:. That is what
I am saying that your party conducl-
ed itself exactly op the lines that
cur party did. That was something

which nobody coulg tolerate, that is

what happeneq inside the House. So,
it is very strange,

WS AT T F Fg W@ & BF
gH oA e A MT N gw.EF &
TG 9390 7 98 Fg7 & shady
AR qHAET # HA IgFEI
#Y 27 ard@m v W W F@r fw
IRl GEW TE & | 99 gAR
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g & ot @y @ & fqams &
o™ w® ¥, 9T gH g fasdt a1 11
qU g™ oAt T ®4 gEr gfua
frar fF ag St w8 & wr & A

TAMTHT ZAFT €T G & | AR
fadr frew 1 AT 78 &) WO

TA F W aA &, SO QT AN
qAT TIAUES FEAA @ GFAT 2 |
gq fodt am@ ¥ grasT TR AW |
fer g® Q6T F© "G weAr 91fgq
9T | 9¥g AT g g qm aarer fw
FHA SR S F1 gowE &y fran
g a1 3wy sad famme feame @9
g fomr, ag g €1 9% fag
IAFT I F FIIA AR IAF AARY
fagiv fo Svfr Twa w@ @, I
foree § o gAR wum HdT St
#1 9@ fe7 =1 ax7=m facga e 21

5t I S 7 qur fF ag w=-
fearsese «1adr a1 § 7 § gwAdr
g fr 3tz St agy afgwm g, sl
g

SHRI DIPEN GHOSH: Can you
clarify what¢ exactly is the meaning
of undivided legacy?

ot g2 fag ¢ wrER, W1 g\
g1 g SRl SMEr Woswar
afe ST ST gHT g1 S9ET gw v
ST | - -

SHRI DIPEN GHOSH: What ex-
actly is the meaning of undivided
legacy?

= get fag saafearsss AW &
qIEA AT gW wHAT & ag A8 & fw
ol UATEA S AT ST OWrEAT 6]
AT W gfesor ar, g whar &
ATg I NI & FT Aw FY AT
H AT gut 91 S a¥g g arwmar
qa;m%mzra’gaam;ﬁﬁm
F |

SHRI DIPEN GHOSH: But two wo-
men fighting for inheritance can never
unite,
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@ #Y Ay .qer 5 ag "oy @

far | afvn 97 T 78 Q0 FH-

Tt g IH f @ ag v fw

267

SHRI BUTA SINGH: Surely you
do not want Sardar ji to settle bet-

weep the two women, RSN
z‘rm’r g Nt gTar & g s

ideg Dehind it. ﬂ@mqgfmwaxf’rtﬁfwra

g1 % @A g &l g | SR
& & Fa9 JoIl AR gAY qOr
T | R fag @1 ag wrg @
arq 9r f& = goa § S § ag
#a¥ WIMET | gH I8A IO TG A
qrYIT_asq@ agi fagqr
g | o § 5w ax 3@ &
s T 6T gn S seder anfag

T gTgeR, W9 = wEeEq fag o A
g %€ femr f& gay st =g ag
TSqard "gred A foav )

SHRI N, E BALARAM; There was
a change in the attitude of Congress
Party towards Shrimati Janaki Rama-
chandran, Firsy day, they said, they

oLl

will remain neutral, But the next day,
they said, they are opposing Janaki

Ramachandran,

gl war & s St dar #3
4| 9g 9g7 a<A o, AFT FO AT
% § SAH! §A8 & @ F /L F1U-
T I R AN

SHR; DIFEN GHOSH:
your counsel to Mr. Khurana

Janaki Ramachandran
Government? ’

=t azt fag : w-"aaarﬁqgsﬁ

far =g ot o S & agfaare
g gqmag fag St w9 @ WX
g A T F R ¥, W A aga
g g1 ff a8 o ¥ Fg7 T R
g 78 ¢ f& = g 7 @F am
a9 ¥ Teher faes wwwfa s
F v fear A 99 qF@ qar =@

What was
"when
Mr. Khurana had called Shrimati
to Iorm ithe

FEW AR F& Fgd @ T AWAT
e gER N9 9T T Al 4F
fasge dgftarg atd 1 g T @
qedAlfa & §fwa g 3| ag &7
FHFAIZAR T ¢ F& | 579 78
g @ f& oag & uwdfaw gy
F1 gw q fowrsw fsar 1 ag =
T AT FIT a0 W@ & 1| W Fg
g 5 agr gv 7 do § fean a@
g & fwm AR wgr @@t ogw
FT #T JE 99 F ¢ 9@l W9 F
T HAT St ST AT AT AT
F@ & AR R @ wgm oS &
wooit ¥ & q@l F A @A g1
oq g9 & a1 I 9T g gEr mrar
g g &1 waws wgl g faEr
Al fawfaq & & o gw

aq
F30 fF SFar qrEl #1 d9 AT AW
9 9T T§ AR KT AERT ST T
g ot awlt foeft 7 a9t J
8 @ ard ol gal g 7 @,
afer mfar & qAF0 & FXowT F7
W wER & 39 faq ag sear ardf
¥ oot 9% @ €| 4§ AW Anr &
FO & T ¥ T voEl, w4
I BT AR Iq F F® FX AT

A

a?ﬁaﬁﬁfmmﬁal

SHRI PARVATHANENT 'UPENa
DRA: You hag a hand in breaking
Akali Dal, You trieq with AGP. You
tried in Andhra in 1984
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st qz1 fag : o8 ord A Al
a@ waa 2 wgl gl g1 & fway
o® aff FT qA FTAT G AGAr
TR awq A T, qAfFET gl
79 T&T &Y §% ¥ @Y ag TH ¥
wE F q9g A zer) agh 91, IR
3% da1 ¥ ©iC 99 &g HEl AT
CouEy ¥ g qat &7 gl U v
ag I S F q¥ W 3@ {6
o oM Fig faFd w3 WT W
w! g9 qg & f& dwawn S A
nifgT § agi g5 F7--I fF -
zagae fma 4@ &, s A 8,
dfrT gt ar fa st @ * 22
~—Qgeq THT grgag 7 a5
§ ¥ ag ot ava ¥ AaT ) A FY
¥ gFd ¥ ) gg O TF FHA F
© wgAT AT | gg O TFHT maa:‘r 03
fz fsrﬁ?sra ar g9x Fr qaE fwar
#t & 7t qaaqr fa «fwe aRd 78
g“razf‘fama,ergama%{wa%
CgHt wAw qg 95 §, afew § af
gAY fF T &1gg FY AW I8 §F
) affr o @t FI_d 1 WA
1 afeT mw o 97 g1 A
wedr § fewrewr fRar war @
I ¥ T FETAT ;BT T TP
mFY 4 RS qRE w7 g A
¥ 20, 22 WRAA B IE T A
g o fs & ot §F = owd
az%ﬁwmqaﬁmmﬂéaﬂaum
¥ fra 897 @ & A oA W
3 & A g7 f sy wd 9w %]
erdw g & AR ww F oW
¥ TWE PR JER By |

§t Ay W m@ FowEer
I BT |

Y ¥ Vog : 7 B9 1 I
a1 wERRR 9T vifge 1 wEeR

e F1 aF wEEnr fger WS w9

a1 G L AT g eERE e
g wee@fe facs @ ¥ o
T Wt fase wXF @1 98y
qaaFr 2 )

Officers) Amendment Bill, 1988

SHRI PARVATHANENI UPEN-
DRA: Who had encouraged Captain
Amarendra Singh at that time? He
may not be i Congress party now.
We know, You know, (Interruptions)

it @z feg - gavm fag wan-
Tarfgw gfemrmar & g7 § 71 W
F 9t & a3 faa § AR W WY
A T
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPFPA): Let us confine
ourselves to Tamil Nadu.

ot ax Yag: wiw & fqagw g
ar fo A% frdew fear § & SR
1§ 5 wedl & wed afeaarg
@ g ww wfsT g9@ ¥ fag
qqT g & e g HIT 7
fex faar . & qumar g
TSGR 7 UR AT g@g
IF F AT & A6 BT OOE
g 9T FT) ST H TRHAT
A W@ TEr ag W fEEr
o1 oar 7t & B ogfaw ¥ ogRay
w ¥ a7 w2 fzar g 7 wheez
F amd AW gu IR Er R
)R IR A gEgr Ay wEar
& o 9w aw g @R
gaar 47 & afgaae § o wawl
fmaﬁfgmgﬁm%ﬂ:ahaa
¥ gE g7 98 & fvay & fag
agl ¥ waw T W wew werar H
augar £ % 3% ar vk oF @g
I 97 | Wi sEegr S X/
T I A WA X o &0 Wi
afmaTg § wodT & g 91g feaa
W oW T TfeE T A AT
@ ¥ A aw Ay @ fF e W
et & @A arfen ) swr fear-
ARAT 1 T8 FAT qa1 Ag &
aifge fSmd & a1 & oaea
g wR o1 979 & fag ag
IEW Wi F gy g av
¥ wadly gz & adiw s fe
3 T I H TRA F g A
¥ 1% fasiw 78 YT WR qEfaE
T & owT ovg W fE arer-
Ay OF BINEAT B[ AT qgy

-ﬂ’ﬂ Al
aﬂ%’j

54 ¥4
:w-ﬂ’ﬁi

ﬁbéﬂ §$
qlg-q

48
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[ gzr fEg)

dar &%, TRqr o A qg 910
F | qi wAAR @ owedr gl
qYAT Wrar T FIE A ALY Fars &
& waaar § 5 5g ¢ w0 e
F fag g1 @ & sfir ®edr @R
g Sr W@ § A WIS Gl
S gl g oag R o @y S
W g1 foeddt T@ER 99 e W)
a1 Sg 5 @l WURr @FR 97 )
WEe M ¥ wqr ey aengard
¥ e G5 Gl EETE BT LT 8
qfr Al Bt owwr gr o avar g 99
€9 WM YA diward § gl e
goF g ¥ vt gv & ¥ g2 W |
81 B usdihs mwel ¥ oA w4
YUY WsAIGS g9 5z 7@ & e
WIgr, wq fER& o oarm & ER
Neql &1 eIy & qdr gF oAt &
qar 33 apF & | @ qi fqee 8
> gart wwdin @zer aweTrz #
QA @A T F3 |
WA, & O gaw F fro g
A our, A 918 &9 i § faw
S| URLEE WET *T Ay o
W F® @ gat By wamw  #
AR ¥ u gy o w3 waraq &
SAET AT & S 956 waW I&(T L
€ FOT FE USiRG waag wdr &
W ARFAE H AT HE S
AT &, &7 WAFT & e wg & A
s Y, wF gegrd (W
g ®F gWlr el @ uw el §,
wrer g, ¥ wadq ¥ wa mm g
W® %7 fedr ISIEs ST ¥ EEll
W@ E )

T ¥ oag § wewdy
qIeqt ﬁ‘ SOUE TR 5§ 3w o
T AT W O ouwm a¥y

UG IR (L R e—

eI, St o qrew & anny feemary
§omar , w9 9% T T AT

|

Officers) Amendment Bill, 1983
gzet ¥ wota wdr &1, faw @
A e ¥ e A & fad
frar 3— s dro I ot 7 AR
Y srga fog St )

wgem, # ag Sdmr mgar g &
7 gd WA a1 gae § ais
afnearg & 9z @ faw § wud
g g 71 fAaw Wit @t 8RR
gfF 27 mF Tag waw LA @
T8, afae sk @ faw @ AR
6 wiF & fwarg W& faeshr @
gl s @ w0 wm fEEr W@
ag dfae @ sgm 1 FEfag
ag w&d 2fE 6 w@ At wafgaag
s Tt ww AT F agl 9 A

S bt R

E} a’%‘ | ER I S O o

WA, SARA H AT HAHF
g T 9T F AT g a4 T A
foor wic & aifs &gf 9@ Swq @t
qUTAT & FIAW @7 S GF R
qA@  erzw 9x fau e aw 1 &
I 1 WX gufaw @MW

EREURS TR G A
TEAAAT & | 99H 1191 10981
g1\ T IUE ST I wa fr wow
g a4 A dr g gem ? &
IS FT Farar 9rgar g arwr-
7Rt s fqow aw g § A &
13-4~-88 &t s & feq s
ofs e g & A H fadr
gHR & AT AR |

Wgl 9F WU wg, @A AW

Wl AT F qgR qg &
AW E N A Iy § fooag
@& aRg g T | |fv a9y gn
SAET WATT ALY AT ITRY & | 3E-
for e ewdd N wmafw =l
garfs =A@ wft wmafy §
waF | gt frew faw @,
W N S wnfa oaf @
arfem

ot o s fem Y %, 7
FE A QH A wg o1d § ot fy
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IR AE FwEAr ATfgw | Og g faar

S C O I (E R ) | £

w  Ffgam ¥ far W) @EE
FUF A& | AT @Y PAT v 9
TS YIEE IA TF | SHFI g
¥ dza1 =ifge A A IR q4H
gmr wifegar | F ad SR o
qa@ w0 & 1 9 uF f mEE
¥ oagr 97 SISwiA w@Ireare w
g a1 % vsqa a@ar g aifwar-
#er whad FAR T _FOARIAN
gl T@aT, WA § 1 oEl @@T{rﬁ
FIFET AqT A GAATAT AT | A IAFT
Fgaar aww srear g A wwaw
% qifqgrHefas g w9 EgAERIC]
X qunag. s:mm LT 97 ;I
sAMa sar g wdr 0 5w
FT TAACA AN A TG e &l
w1 fwT 1977 & S|ar qwEd
FUST § AT 9T 91 HYEEAT
F, € giwa q wqEa q41 9@
F 1\ wrsi qw  faeit ® 25 AW
F shge & woa A 0 o
grtr CEARE | CO 1 | O
g qx’r‘ammz FaR ¥ A g T
SEAAT  F7 98 AE S | AG TG
qRAT | TEWI WROHT FF TG O
71

SHR] MURASOLI MARAN: Then
you shoulgy be awarded the “Bharat
Ratna” title,

5 WA AT 7 A FE W g |
& oug Y ogre %aﬁﬁ I ag
werfe 9 Wa T Fi fear a
qa'a'rTr TRl gﬁr qg_Tgd A
= & T § 1 W heenr fwar
T ger WRAIL GEar fwar wr
fRdt FAO q T qG D
afe wa g7 Fay wfaw graw
gz faa @@ % TaT 9% FHIF
g | zafaw  axw & ST FEAT
aign fr @ faw &1 qa fEar

T | O Y
THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): I shall now

put to vote the motion regarding con-
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sideration of the Tamil Nadu Appro-
priation (Vote on Account) Bill, 1988.

The questiop is:

“That the Bill to provide for the
withdrawal of certain sums {rom
and out of the Consolidated Fund
of the State of Tamil Nadu for the
services of a part of the financial
year 1988-89, as passed by the Lok
Sabha, be taken into consideration.”

The motion was qdopted,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). We shall now
take up the clause-by-clauss consi-
deration of t{he Bill

Clauses 2 and 3 and the
were added to the Bill,

Schedule

Clause 1, the Enacting Formulg and
the Title were added to the Bill,

SHRI B. K. GADHVI: Sir, I beg to
maove:

“That the Bill be returned.”

The questiop was put
tion was adopted,

and the mo-

THE VICE-CHAIRMAN
HANUMANTHAPPA): 1 shall now
put the motion regarding considera-
tion of the Tamil Nadu Appropriation
Bill, 1988 to vote,

(SHRI H.

The question is. A aT
Y R

“Thai the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Tamil Nadu for the services of the
financial year 1987-88, as passed by
the Lok Sabha be takep into con-
sideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): We shall now
take up the clause-by-clause consi-
deration of the Bill,

Clauses 2 and 3 and
were added to the Bill.

the Schedule

Clause 1, the Enacting Formula and
the Title were added to the Bill,
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SHRI B. K. GADHVI: Sir, I beg to
move:; . | R

“Tha; the Bill be returned.”

The question was put and the mo-

tion was adopted,

" THg VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). | shall now
put the motion regarding considera-
tion of the Tamil Nadu State Legis-

lature (Delegation of Powers) Bill
1988, to vote,
The question is;
“That the Bill to confer on the

President the power of the Legisla-
ture of ithe State of Tamil Nadu to
make laws, be taken iato considera-
tion.”

The motion was qdopted,

THE VICE CHAIRMAN: We shall now
take up the clause by clause consideration
of the Bill.

Clauses 2 and 3 were added to the
Bill, '

Clause 1, the Enacting Formule and
the Title were added to the Bill.

SHRI BUTA SINGH: Sir, I keg to
move: . : T

'

“That the Bill be passed.”

The question wag put and

the mo-

tion was adopted.
THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): I shall now

put to vote the motion regarding con-
sideration of the Tami] Nadu Agricul-
tural Service Co-operative Societies
(Appointment of Special Officers) Am-
endment Bill, 1988.

The question is.

“That the Bill further to amend
the Tamil Nadu Agricultural Ser-
-ice Co-operative Societies (Ap-
pointment of Special Officers) Act,
1986, be taken into consideration.”
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The motion was adopted,

THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): We shall now
take up clause-by-clause considera-
tion of the Bill,

Clauses 2 and 3 were added to the
Bill,
Clause 1, the Enacting Formula and

the Title were addeq to the Bill,

st WO WA ;AR | S FaT
Fear gfs fw e

“faa arm fEar s

The question was put and
tion was gdopted,

THE VICE-CHAIRMAN: (SHRI'H.
HANUMANTHAPPA): The question is:

“That the Bill further fo amend
the Tamil Nadu Cooperative Socie-
ties (Appointmeny of Special Offi-
cers) Act 1976, be taken into con-
sideration.” :

the mo-

The motion was adopted,

THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): We shall now
take up clause-by-clause considera-
tion of the Bill,

Clause 2 was aqdded to the Bill,

Clause 1, the Enacting Formula and
the Title were addeq to the Bill,

ot WA AT : 2, | ST T
gfx:
“far ara fRar S

The question was put and the mo-

tion was gdopted.

——
¢

I Resolution apprm}ing Recom-
mendations of the Railway Con.
vention Committee

1I The Appropriation (Railways)
Bill, 1988

IIT The Appropriatiop (Railways)
No, 2 Bill 1988

IV The  Appropriation (Radllways)

No, 3 Bill, 1988

THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): Now the



